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BEFORE THE HON'BLE NATIONAL GREEN TRIBUN L

PRINCIPAL BENCH, NEW DELHI

In Original Application No. 78 of 2021

Ramesh Malik & Anr.

Versus

Union of India & Ors.

Status Report by way of affidavit of Sh. Sameer Pal Srow, IAS

Chairman, State Environment Impact Assessment Authority,

objectives of Article 48A of the Constitution of India and in exercisg o

conferred under sub-rule (3) of rule 5 of the Environment (Protection

A tan1CIpp

clents

)(Retd

1. That deponent is fully conversant with all the facts of the case d duly

authorized to file action taken report by way of affidavit.

2. That State of Haryana through State Environment Impact As ment

Authority is comrnitted to provide clean and healthy environment to people,

animals, flora and faura by regulating the various project and activities in

State of Haryana in respect to impact over environment. To achieve the

1n

powert

) Rules,

SEIAA
Haryana

1986 State Environment Impact Assessment Authority (

*

was

-l-

In Execution Application No. 09 of 2021

compliance of order dated 06.01.2022 passed by this Hon'ble Tribunal.

,")
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constituted under Rule 3 of Environment Impact Assessment Notification

dated 1.4.09.2006.

3. That Hon'ble NGT while hearing the afore-stated case vide its order dated

25.03.2021was pleased to issue the following directions: -

1,. Grieoance in this application is against extension of Enoironment Clearance (EC)

granted by state Enaironment lmpact Assessment Authoity (sElAA), Haryana on

05.01.2021 in faoour of W. Amarnath Aggarwal Inoeshnents (P) Limi d, under

entry 8 (b) of EIA Notification, 2006 for the construction project. lt is stated that

9EIAA is not competent for grant of such EC as there are 2 sanctuaries namely Bir

shikargah wildlife sanctuary and Khol-Hai-Raitan wildlife sanctuary at a distance

of 3.90 km and 1.6 km, as mentioned in the letter dated 04.11.2009, W thl Dioisional

Forest Officer, Morni, Pinjore. The earlier EC expired on 24.03.2017. Fresh EC has

been granted subject to clearance under the Wildlife (Protection) Act, 1972. The

project proponent applied for EC on 03.11.2020 which was fonoarded to S C tuhich

accepted the same on 05.11.2020. On that basis, SEIAA granted 2 EC on 05.01.2021.

DG, Tonrn and Country Planning gioen approaal for the projects, as reoised building

plans.

2. In aieut of the aboae aoermen ts it urill be ate that the matter xamined

t
I

Harvana utithin one month and such fu

nece llozLtin due sso

The Application is disposed of."

lazLt.

rther action mau be taken as mau be found

by a joint Committee of the SEIAA. Haryana and tfu Chief Wildli,fe Warden.

I g
Haryana

SE

oel

*
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3. That in compliance of directions passed by Hon'ble Tribunal, Principal

Chief Conservator of Forest & Chief Wildlife Wardery Haryana, vide letter

dated 09.04.2021, nominated Sh. M.L Rajvanshi, IFS, Chief Conservator of

Forest (Wildlife) and Sh. Shyam Sunder, Deputy Chief Wildlife Warden.

Accordingly, vide order dated 26.04.2021, Shri Raj Kumar Sapra was

nominated on behalf of SEIAA.

4. That in the meanwhile, Execution Application No. 09 of 2021was filed

before Hon'ble NGT alleging that order of this Tribunal dated 25.03.2021 has

not been complied with. That upon hearing of the Execution Application No.

09 of 2021; Hon'ble Tribunal vide its order dated 1,5.06.2021 was pleased to

pass the following directions:-

2. According to tlrc applicant, the joint committee has failed to look into the matter

and take any action.

3.Though none appears for the applicant, we consider it appropriate to require the

SEIAA, Haryana A the Chief Wildlife Warden, Haryana to fle a status report in the

matter hy e-mail before the next date at l]ldllrl_lg!@gpl_lttpreferably in tlre form of

searchable PDF/OCR Support PDF and not in thz form of lmage PDF

5. That in-house comments from the Chief Conservator of Forest (Wildlife)

were received vide letter dated 16.06.2021. Further, |oint Committee

report vide letter dated 15.09.2021.However, upon considering the above two

reports, undersigned failed to arrive at any definite conclusio

inconsistency between the two reports. Henceforth, the Hon'ble

constituted in compliance of directions of NGT submitted its inspection

'J+
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fresh sub-committee and to fumish report after enquiry.

6. That Hon'ble NGT, while considering the affidavit dated 24.11,.2021., was

pleased to make the following directions vide order dated06.0-1.2022:

7

8. From the aboae, it is clear that the project is prima facie within L0 km

from the wildlife sanctuaries in question anil grant of EC by SEIAA,
Haryana is prima facie illegal.

9. Accordingly, we ilirect issuance of notice to the proiect proponent,
M,/s. Amarnath Aggarcoal Inoesbnents (P) Limiteil, zohich may be

seroeil by the applicant utith a copy of the paper book qnd an ffidaztit
of seraice filed znithin one zoeek. SEIAA, Haryana may file further
alfidaait in 4 response to the aboae obsentations and also file a coqy
of the releo ant N otification of ESZ anil other do cuments.

List for further consiileration on 08.04.2022."

That keeping in view of the spirit of the orders dated 25.03.2021, and

06.01,.2022 of the Hon'ble NGT, Show-cause Notice, dated 18.01.2022, was

subsequent extension dated 05.01.2027 granted to the proiect Toponent in the

present case shoulil not be withdrawn?"

8. That in response to the notice, firstly, time was sought by the project

proponent to represent his case. Meanwhile, a committee was also

constituted, vide order dated 20.01.2022, consisting of the following for

carrying out a site inspection rePort of the project.

1. Shri Vinay Gautam, loint Director (Tech), SEIAA
2. Shri Satiniler Pal Banger, SEE, HSPCB
3. ShnVireniler SinghPunia, Regional Officer, HSPCB, Panchkula
4. Shri Sudhir Mohan, AEE, RO, HSPCB
5. Shri Bhupiniler Raghazt, DFO Morni.

..,_
Copy of Order dated 20.01.2022is hereby annexed as Annexure Rlt;;; a

Auyare)

requested vide affidavit dated 24.11..2021. to grant time for re-constitution of

issued to the project proponent to explain "Why EC dated 25.03-2070 A

I

*
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9. That the sub-comrnittee, vide its report vide letter dated "10.03.2022,

observed the following violations:

P art-A: Specific Conditions

Sr. No. Conilitions Compliance

atu Ambient noise leoels shall confrm
to the residential and commercial

standards both duing day and

night. lncremental pollution loads

on the ambient air and noise quality
should be closely monitored duing
construction phase. Adequate

measures should be taken to reduce

ambient air pollution and noise

leoel during construction phase, so

as to confirm to the stipulated

r e s i de n tial s t an dar ds.

Not complied with.

Tests reports are not submitted by

the Project Proponent.

The project proponent utill
construct rain water hartesting pits

@ L pit per acre for recharging the

ground water within the project

premises.

Not complieil zoith.

Raintttater haroesting pits as per

drawings approoed by HUDA are

protided.

They are aJso cleaned regularly; as

informedby the project proponent.

Only 7 RINH prooided in place of
9 RWH.

Operational Phase

Ambient noise leoel should be

controlled to ensure that it does

not exceed the presuibed

standards both within and at

the boundary of the proposed

lestnship project.

Not complied.

Not submitted noise monitoring report.

9 The project proponent shall

setup rain water harttesting

pits @ 1 pit/area haoing 400

mm bore and 200 mm slotted

pipe as proposed for roof run-

Not complied u;ith.

Out of total g RWH pits, 07 Rairy{uater

luroesting pits hnae been prorti(id.

xall7

I

Y:,-/

6.



6-

Copy of report dated 10.03.2022 is annexed hereby as Annexure R/2.

10. That meanwhile, the project proponent pleaded for granting some more

*

off and surface run-off, as per

plan submitted should be

implemen te d. B e fore re char gin g

tht surface run off, pre-

treatment must be done to
remooe suspended matter, oil
and grease. The bore well for
ruinwater recharging should be

kept at least 5 mts, abooe the

highest ground water table.

These are regularly cleaned as desired

as statedby PP.

P aft-B: Gener al C onditions

Sr. No. Conditions Compliance

2 Sixmonthly compliance
reports should be submitted

to the HSPCB and Regional

Offce, MOEF, GOl, Northern

Region, Chandigarh and a

copy to the SEIAA Haryana.

Not complieil with.

Nof submitted six monthly
compliance reports to SEIAA

regularly.

4 All other statutory
clearances such as tlrc

approaals for storage of diesel

from chief Controller of
Explosittes, F ire D epartment,

Cioil Aaiation D eparbnent,

Forest Consentafion Act, 1980

and Wildlife (Protection) Act,

1972, Forest Act,1927, PLPA

1900, etc. shall be obtained, as

applicable by project

proponents ftom the respectitte

authoities prior to
construction of tlw project.

Not complied with.

PP has not submitteil NOC from
NWLB for ESZ for Sukhna Lake.

I

time to present his case. Proiect proponent was afforded another oPpo/tunify
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appear on 24.03.202ZThe matter was heard on 24.03.2022 & 3"1.03.2022,

written submissions were taken on the record.

11. That, after careful consideration of report submitted by comrnittee and

the submissions made by the Project Proponent in the present case, order for

withdrawal of Environmental Clearance and subsequent extension thereon

was issued by State Environment Impact Assessment Authority, vide order

dated 01.04.2022. Relevant portion of order is reproduced here for kind

perusal of the Hon'ble Tribunal:-

FindingsSr.
No.

Issues

SEIAA acteil well within its

jurisdiction to entertain the issue

of grant of Enaironment Clearance

in this case.

N o ine gularity ob ser-o e d.

1

Project falls within 70 km from
Wildlife Sanctuary, Sukhna (as

per the repofi dateil 70.03.2022)

Annexure-A. Actiztities u:ithottt

permissiodclearance amounts to

clear cut oiolation.

Yes,2 Whether project falls within 70

km dis t ance fr om W il illif e

Sanctuary Sukhna

Proiect Proponent is liable@

Yes,J Whether Project Proponent is

liable for actions on account of

aryana

*'c

for presenting his case vide office order no. SEIAA,/IIRr202U277-227 to

"In oieta of the discussion maile aboae, before embarking upon the details

findings, it is appropiate to mention summary of the conclusion in the

tabular form:

Grant of EC to IOs AmarNath

Agganaal Inoestments Pttt.

Ltd. dated 25.03.2010.

)a
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action for the aiolations i.e.

o penalty

o Enaironmental Damage

Assessment

. Compeflsation (as per SoPs

dated 07.07.202L issued by

MOEF €r CC, GOI)

aiolations

As project remained zoithout EC

for almost 3 years i.e. from
24.03.2017 upon expiry of the EC

to 05.0L.202L and further failing to

comply with the general

conditions as stipulated in the

original EC date d 25.03.2070.

Yes,4. Whether prosecution action is

ilue to be initiated

ln this regard, Project Proponent

has not gioen clear position except

"that the township in question is

sector -2 is Pinjore, Kalka Urban

Complex and is approoed as per

Master Plan by Haryana Shahri

Vikas Pradhikaran and denieil

any oiolation thereof '.

Regariling construction catieil

out duing the peiod of absence of

EC i.e.24.03.2017 to 05.01.2021, PP

has failed to explain and produce

any cogent eaidence.

Rather PP seems to haae opted to

remain silent about the

construction of EWS Elats

5 Construction made without

ualid clearunce and permission

by the PP after the expiry of

EC on 24.03.2077.

I

W
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Booth opposite to cosmos and

tuto taings of cineruria block on

the green belt and rcvised building

plan dated 30.07.2078. This act of

the PP needs to be equateil, as

construction carried out without

clearance i.e. EC in terms of EIA

Notification.

Hence, this act amounts to clear

cut oiolations under the EIA

N o tific ati o n ilate d 14.09.20 06.

From the aboae, it is clear that the project has been built/constructecl

under aiolations of the conditions as stipulateil in the EC dated 25.03.2070

iluly granteil in terms of the EIA Notification dated L4.09.2006 anil other

instructions issued from MOEF €t CC, GOI from time to time.

Therefore, in aieu of the aiolations committed by the proiect

proponent as obseraeil in the prcceiling Paras' anil pozoers delegated

specificalht by MoEFb CC oide Notification No S.O. 637 (E) dated 28.02.2074

to the SEIAA for keeping enoironment Clearance in abeyance for oiolation of

the EC conilitions or withdrawing the respectioe EC, Authority hereby

consiiler that the present case is fit to withilraw the Enztironmental

Clearance issueil aide letter ilated 25.03.2010 and subsequent, Extension

granted thereto aiile letter dateil 05,07.2021 issueil to the Ws Amarnath

Agganoal Inaesbnent P Ltd for construction project namely Amraaati

Enclaoe-NH-22, shopping mall + 7080 flats + plots at Village Bhagwanpur,

lslamnagar Chanilimandir- Kalka National Highzoay near Panchkula.

Accordingly, EC dateil 25.03.2070 granteil anil subsequent extension

dated 05.0L.2027 hereby stanils utithdrawn with immediate effect. Henceforth,

PP shall not carry out any neut actioity/consttactiodexpansion relatjUg to

u[.-99gkl/ sE

* \\]

the project.
t*
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As project proponent has renilercd himself liable for action for the

aiolations within the scope of SoPs, issueil aiile F.No.22-212020-lA.lll dateil

07.07.202L by MoEES CC, Gol under EIA Notification dsted 14.09.200G and

Enaironment (Protection) Act, 7986 for penalty and Enoironment Damage

Assessment by the Experts, a Sub-Committee is hereby constituted with the

directions to submit its report within 60 days by taking into account all
aspects rclating to aiolations under ElANotification dated 14.09.2006.

The Sub-Committee shall comprise of the follotoings:
L. Chairman, State Expert Appraisal Committee, Haryana

2. Dn Rajbir SinghBonilzoal, lES, Member SEAC

3. Regional Officer, HSPCB, Panchkula

4. Regional O/ficet HSPCB, Ambala

5. W Perfact Enairo Solutions Pat. Ltd (Enztironmental Consultant)

The cost to prepare Enaironment Damage Assessment Report shall be

borne by the Project Proponent.

Legal action as per the prooision of Enaironment (Protection) Act, 1"986

as m&y be due for the oiolations noteil aboae shall be taken accordingly."

Copy of order dated 01.04.2022 is annexed hereby as Annexure R/3.

12. That keeping in view the act of passing the order dated 01.04.2022

(Annexure R-3), it is apparently clear that SEIAA has acted in compliance of

directions of the Hon'ble NGT and now submitting all the facts through this

report with the submission that this Hon'ble Tribunal may please take into

record the present status report alongwith annexures. In addition to this,

keeping in view of the directions of the Hon'ble NGT dated 06.01.2022,

notifications dated 23.11.201,6 &.24.],0.2016, for declaration of Eco Sensitive

Zone for Bir Sikargarh Wildlife Sanctuary and Khol Hai Raitan, Wildlife

Sanctuary respectively are annexed hereby as Annexure R/4 & R

Haryaaa

SEIAAkind perusal of the Hon'ble Tribunal.

5,for
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In the light of the submissions made above, the Hon'ble

requested to kindly take the present report on record in the interest

S\,\\"\
Place: Panchkula
Dated:

IAS

Verification:

Verified that the contents of Para No. 1 to 12 of the

by way of affidavit are true and correct to my knowledge as per

derived from the official records. No part of it is false and nothing

has been concealed therein.

t

$L^*
Place: Panchkula
Dated:

Pal Srow, IAS
Chairman,

State Environmen
Assessment Authority,

NGT is

(Retd.)

tion

material

justice

Report

)

t
ana

SEIAA

Hdyam

Chairmaru
State Environment Impact

Assessment Authority, Haryana
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State Environment Impact Assessment Authoriff' Haryana'
" s"i. i\tss-is, Prayatan Bhawan' Sector-2 Panchkula'

Telephone No. 0172'256523

ORDER

Consequent uPon the orders dated 06'01'2022 passed by Hon'ble National Green

Tribunal in Original Execution No' 09 of 2021; a committee is herebY constitu

ing of the following members to conduct site inspection of the project

ted

for

ExpanslonofAmravatiEnclaveNH.22,shoppingMall+1080No.ofFlats

at Village Bhagwanpur, Islampur and Chandimandir' Ambala- Kalka Nationl

Highway near Panchkula deveioped by IWs Amarnath Aggarwal Investment (P) Ltd'

l. DCWLWDWLO having jurisdiction over the concemed area'

2. Joint Director (Tech'), SEIAA'

3. Shri S'P. Bangar, SEE, HSPCB'

4. Regional Officer, HSPCB' Panchkula'

The committee is instructed/directed to submit its report within 07 da

positively.

comprls

Place : Panchkula

Datedt 19.01.2022

+PIotIS

al

ys

)

-o 12-
ono.t No. SEIAA/IrR/2o2 ile,:t- 212l I,u1"6'' t' " | " t) t

A copy of above is foiwarded to following for information and furt

necessary action, PIease:

Sameer Pal Srow, IAS (Retd'

Chairman, SEIAA' IIarYana

ncipal Chief Conservator of Forests, C- 18, Sector-6, Panchkula

request to dePu WDWLO having jurisdiction over

her

te DCWL

concemed area'
Sector-6, Panchkula with a req

2. NTem

"/ "onsi

ber Secretary, HSPCB, C-11,

der nomination of Sh. S P Bangar, SEE, HSPCB, HQ and c

!.egion
21 JoinrD

al Officer, HSPCB, Panchkula'

irector (Tech'), SEIAA
to Chairman, SEIAA4- PSty'ro to DG, Environment & Climate Change depa(ment, Haryana-

MS, SEIAA.
€a-^*t

Joint Director (T
for Chairman'
SEIAA, Haryana

57
.b >.
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State Environment Impact Assessment Authority, Haryana,
Bays No.55-58, Prayatan Bhawan, Sector-2 Panchkula.

F#.-r.,.r* - R/2

Telephone No. 017 2-2565232
E-mail ID: seiaa-2 1.env@hry.sov.in

Memo No: SEIAA/HR/2 0221 \q t

Chairman,
State Enviro
Haryana.

?
nment Irn act As

Dated: lo!o lltott-

Reference: Order endst. No. SE
54,

To

Subiect: Order

\ -q-

ority, 4,n}rL3
site inspection o ec r Expansion of Amra ati

2 I 217 -221 dated 20.0 1.2022.

e

Enclave I\H-22, Shopping Mpll + 108 no. of flats + Plots at Viltage
Bhagwanpur, Islampur ndimandir, Ambala-Kalka National
Highway near Panchkula. tr
Please . find enclosed herewith inspection report in original alongwith

Annexures carried out by a committee constituted vide order reference of above said

project for kind perusal and consideration please.

D/A as above azzla%03
Director O!$ LZ

?*
OY\ \bq,

otJr fleL2-
-?.>

Joint
SEIAA, Haryana

ctbel/.e-

*L;

'?-4-'51n.
\n$ \1

F
a- ><;t r(

{q-,
xfi-c

@ 1

$\a4**
.6,eO rbl c

\S

.=4

P'Ar-
\
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I. DATA SHEET for EC Granted

Table-l

I Project Type: Construction Project

Name of the Project: Amravati Enclave- NH-22, Shopping Mall+1080 Flats+Plots
ar village Bhagwanpur, lslamnagar and Chandimandir- Kalka
National Highway Near Panchkula

.) Clc:rrance letter (s)/O.M. No.
& dates:

Environmental Clearance for Expansion granted vide No
SEIAA/HR/l 0/53 dated 25.3. I 0.
Extension for Environment Clearance granted by Memo No
SEIAA/H R/202 l/3 I dated 5.1.2021.

4 Location:
a) District (s)
b) State (s)
c) Latitudes / Longitudes

Village- Bhagwanpur, Islamnagar and Chandimandir- NH-
72 District Panchkula Haryana

5 Address for correspondence:
a) Addre.ss of Concerned Project
(with Pin Code/ Tel No. / Telex
/ Fax no./ E. Mail address)

b) Address of Executive Project
Engineer / Manager (with Pin
Code/ Tel No. / Telex / Fax no./
E. Mail address)

Sh. Hargobind Aggarwal Director
M: 098140-15297
M/s Amarnath Aggarwal lnvestments Pvt. Limited
SCO-10/l l, Sector-2
Panchkula, Haryana
Email: amarenclave@email.com
0172-2560791

Sh. Ashok Arora
0964601529'7
Plot No. 4
Amravati Enclave
NH-72, Amravati Enclave, Panchku la
Haryana

6 Salient Features:
a) ofthe project

Amravati Enclave by Amamath Aggarwal Investment Private
Limited at land falling in revenue estate in village
Bhagwanpur, Islam Nagar & Chandi mandir of District
Panchkula is a residential plotted colony approved by
Director, Town and Country Planning, Golt. of Haryana over
102.18 acres. The project was approved vide license no.33 of
I 996 dated I 5.3.1 996 (Annexure-l).
'l'he project was partially completed as per guidelines of the
license and completion cenificate to project was given by
Town and Country Department vide Memo No. 5DP-ii-
200 1 1 1 6 17 7 dated 26. 12.700 1 (Annexure-2).
The EIA notification was not applicable to said project at that
time.

The project had proposed for expansion for which the license
had been obtained from the Director Town and Country
Planning vide Memo No. LC- l302JD(B) 2008/83 l4 dated
24.9.2008. (Annexu re-3)

As on date out of 16.5 Acres, majority of the rvork rvas
completed in 2015 and construction of over 2.6 Acres only
is left. The pending 2.6 Acres involve construction of 9
Storey (33.8m) Bl(new), 82 and service Apartments (216
Flats) and ,l Storcy EWS block (6.1 Flats) with an area of
24378 m'zfor rvhich EC is required,

Area Details otd Expansion
16.15 acres

Total after expansion
Total Scheme Area 102. I 8 acres I I 8.33 acres

93. I 8 acres I 1.56 acres 104.74 acres

Area under Group
Housing in the total
planned area

9 acres 4.59 acres | 3.59 acres

41. @22M

2.

I
I

I

I

I

I

Net Planned Area

I

4
I



b) ofthe environmental management plans
Provision of a STP -EMP includes a Sewag-
Treatment Plant - STP of 1250 KLD is

alreadl running as per existing seuage
generation. The treated servage is recycled
for irrigation and in flats for which pipeline,
treated water storage tanks are provided.
Tractor trolley is also used for sprinkling of
treated servage. Sewage is used for irrigation
over l0 acres in Parks, 27 acres other open
area and 2l acres of green area in plotted
scheme.

In addition as asked by MoEF - UV disinfection
system is also provided.

2. Provision ofGreen Belt and landscaping Plan

As on date @ 5000 trees are planted. Landscaped
areas as per approved plan have been developed.

3. Provision of Diesel Gen-sets for standby use
only with in-built acoustic enclosures in
compliance MoEF notification GSR 371 (E)
and emission levels as per GSR G.S.R. 520
(E), Environment (Protection) Amendmenl
Rules 2003

4. Provision of Rain Water Harvesting
Structures as given in EMP for recharging of
ground water using Roof Top Rainwater. 7

pits out of9 are provided as on date

5, Provision of Fire-fighting Measures and an

Earthquake resistant structure as laid dorvn in
National Building Code

6. Provision of adequate parking cars/two
wheelers for each GH and commercial areas

as per the requirements of Town and
Planning Department.

7. Environmental Monitoring during the
Construction and Operational Phase as per

terms and Conditions imposed by Haryana
State Pollution Control Board.

8. A solid waste composter for handling organic
waste has been provided.

9. An Old age Home. bus shelters and a

dispensary has becn already provided. Solar
Water Heating systems are provided on roof
tops in flats.

10. All measures as use of construction waste in
foundations, flooring; water sprinkling
during construction, first aid measures are
available; use of PPC cement, use of LED,
Individual parking space etc. are taken care
of.

^ "|y\)tl / A*rQ

-\t.-
6 Salient Features:

I
I

A!.- L
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Table-2 Cost of Enyironment Measures
S. No Title Capital Cost

Rs. Lacs
Recurring Cost
Rs. Lacs/ Annum

1 Air Pollution Control 20 I

2 Water Pollution Control- STP 50

Noise Pollution Control
(lncluding cost ofLandscaping and Green Belt)

5 I

Solid Waste Management l0 5

5 Environment Monitorins and Manasement 4 l

6 Rain Water Har-vesting 20 0.5

1 Miscellaneous (Appointment of Consultants,
Management of Environment Cell, Consent
Fees)

J 1.5

Total Rs. Lacs 112 14

Break up of the project area:
a) Submergence area: Forest & Non forest

b) Others

NA.

NA

8 Break up of project affected population with
enumeration of those losing houses/dwelling
units only, agricultural land only both
dwelling units and agricultural land and
landless labourers/ artisans.

b) Others
(Please indicate whether these figures are

based on any scientific and systematic survey
canied out or only provisional figures. If a
survey has been carried out, give details and
year of survey )

a) SC / ST / Adivasis

None-

Financial details;
a) Project cost as originally planned and
subsequent revised estimates and the year of
price reference.

b) Allocations made for environmental
management plans with item wise and year
wise breakup.

c) Benefit cost ratio/ Intemal Rate of return
and the year of assessment.

The total cost ofthe old development project was
Rs.l65l tac. The total development cost of the
expansion shall be 2500 lac.
The cost of Mall is 33 crores. The cost of GH
Flats 1080 No. is 70 ffore.

Yes

,xrry a-r, I

Capital expenditure is already done. No construction is going on since 201 7. As a routine @ Rs.500001
annum are spent of running STP, maintaining green belt and, environmental monitoring and other minor
activities

5

3.

4.

7.

9.

d) Whether (c) includes the cost of
environmental management as shown in b)
above.
e) Actual expenditure incured on the project
so far.

See Table-2



;]l1_-
i) Actual expenditure incurred on the
environmental management plans so far:

Capital expenditure is already done. N^
construclion is going on since 20l7. As a routi,.-
@ Rs.50000A annum are spent of n.mning STP,
maintaining grgen belt aad, environmental
monitoring and other'mini:r activities

Forest land requirement:

a) the status of approval for diversion of forest
land for non forestry use.

b) the status ofclear felling.
c) the status of compensatory afforestation, if
any.
d) Comments on the viability & sustainability
of compensatory afloresution programme in
the light of actual field experience so far.

Not Applicable no Forest land is required

The status of clear felling in non forest areas
(such as submergence area of reservoir,
approach road) if any, with quantitative
information.

Not Applicable

\2. Status of construction:
a) Date of commencement

(actua'l and / or planned)

b) Date of completion ( actual
and / or planned)

The work on Flats had started from Ist July,
201 0.

As on date out of 16.5 Acres, majority of the
work is completed in 2015 and construction of
over 2.6 Acres only is left, The pending 2.6
Acres involve construction of 9 Storey (33.8m)
B1(new), 82 and service Aparlments (216 Flats)
and 4 Storey EWS block (64 Flats) with an area

of 2437I Irr' for rvhich Extension for
Environment Clearance granted by Memo No.
SEIAA/HR/2O2113 1 dated 5. 1.2021

No construction is however going on since
2017 ,

13. Reasons for the delay if the project is yet to
start.

Due to change in market conditions, Corona
pandemic.

PART-II&III
DESCRIPTIVE REPORT ON STATUS OF COMPLIANCE TO CONDITIONS OF
ENVIRONMENTAL CLEARANCE AND ENVIRONMENTAL MANAGEMENT
EC No. SEIAA----

S.No. COMPI,IANCE,
Present status:
A-Specific conditions:

A first aid room as proposed in the project
report shall be provided both during
construction and operational phase of the
project.

First aid at site is made available. A poly
clinic is running in existing Amravati enclave
as the project is expansion only.
At present. houever no construction is going
on.

ll. Adequate drinking water and sanitary
facilities shall be provided for construction
workers at the site. Pr(visipn should be made

Being complied with.
Yes, bathroom and toilets are made available
in the existing colony, which are attached to

}t^/ @

10.

ll.

The plots are to be build by individual owners.
The roads and other utilities are already in place,
being expansion only.

Being complied with.I,

CONDITIONS

ktr u



for mobile toilets. Open defecation by the
laboures is strictly prohibited. The safe

disposal of waste water and solid wastes
generated during the construction phase

should be ensured.

Being complied with.
Excavation is done only for foundations as no
basemenl is involved. The excavated soil is

used in cut and fills purpose; as informed by
the Proiect Proponent.

llt All the topsoil excavated during construction
activities shall be stored for use in
horticulture/landscape development within
the project site.

lv. Disposal of muck during construction phase

shall not create any adverse effect on the
neighboring communities and be disposed

taking the necessary precautions for general

safety and health aspects of people, only in

approved sites with the approval of
competent authority.

Being complied with.

Agreed, this is a residential project and does

not involve use of any specific hazardous

materiall the various construction materials
are stored in properly earmarked place, so as

to prevent any pollution.

Construction spoils, including bituminous
uraterial and other hazardous material, must
not be allowed to contaminate watercourses
and tJre dump sited for such material must be

secured so that they should not leach into the
ground water and any hazardous waste
generated during construction phase, should
be disposed off as per applicable rules and

norms with necessary approval of the
Haryana State Pollution Control Board,

Yes, No, DC set is used for construction as

being as expansion project electrical supply is

available; as informed by the Project
Proponent.

Being complied with.The diesel generator sets lo be used during
construction phase shall be of ultra low
sulphur diesel fype and should confirm to
Environment Protection Rules prescribed for
air and noise emission
standards.

Not applicableThe'diesel required for operating DG sets

shall be stored in underground tanks and if
required, clearance from Chief Controller of
Explosives shall be taken

v

Test reports are not submitted by the Project
Proponent.

Not complied rvith.vl Ambient noise levels shall confirm to the
residential and commercial standards both
during day and night. Incremental pollution
loads on the ambient air and noise quality
should be closely monitored during
construction phase. Adequate measures

should be taken to reduce ambient air
pollution and noise level during construction
phase, so as to confirm to the stipulated
residential standards.

Presently no construction activity found at site
of 2.6 aqe.

Being complied rvith.Fly ash shall be used as building material in
the construction as per the provisions of Fly
Ash Notification of September 1999 and as

amended on 27'l' August, 2003.

Presently no construction activify found at site

of 2.6 acre.

Being complied with.x Ready mixed concrete must be used

building construction.
ln

Being complied with.

Storm water in place as per drawing approved

by Town and Country Planning Department.

Storm water control and its re-use as per

CGWB and BIs standards for various
applications should be ensu

-ls-
Page 5 of10

STP, Drinking water is also made available;
as informed by the Project Proponent.

Being complicd with.

No musk is generated. The project does not
have basement or an1 other deep excavation.
Normal excavation for foundation done and

material us used for cut and fill purpose; as

informed by the Project Proponent.

Q*,6

xt.

I

I

lx.

I
I

w. &
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xll Water demand during construction shall be
reduced by use of pre-mixed concrete, curing
agents and other best practices as referred.

Being complied with,

Presently no construction activity found at site
of 2.6 acre.

xllt. Permission from Competent Authority for
supply of water shall be obtained prior to
operation of the project. PP had applied to CGWA for the same but not

obtained the permission.

xtv. Roof must meet prescriptive requirement as
per.Energy Conservative Building Code by
using appropriate thermal insulation material
to fulfill requirement.

The buildings are not air conditioned; normal
insulation is provided.

xv Opaque wall must meet prescriptive
requirement as per Energy Conservative
Building Code which is proposed to be
mandatory for all air conditioned spaces
while it is desirable for non-air-conditioned
spaces by use of appropriate thermal
insulation material to fulfill requirement.

Being complied with.
Presently no construction activity found at site
of 2.6 acre.

xvl. The approval of the competent authority
shall be obtained for structural safety of the
building on account of earthquake, adequacy
of fire figlrting equipments, etc. as per
National Building Code including protection
measures from lightening etc. If any forest
land is involved in the proposed site,
clearance under Forest Conservation Act
shall be obtained from the Competent
Authority.

Yes, the drawing are duly approved by Town
& Country planning, Govt. ofHaryana.

The project proponent will use the water for
construction phase through tankers.
However, prior permission from CGWA will
be taken belore using the bore well water for
construction purpose.

Water is used from existing borewell only.
Permission from CGWA not obtained.

The- project proponent will construct rain
water harvesting pits @ I pit per acre for
recharging the ground water within the
project premises.

Rainwater harvesting pits as per drawings
approved by FIUDA are provided.
They are also cleaned regularly; as informed
by the project proponent.
Only 7 RWH provided in place of 9 RWH.

The PP will obtain and submit permission of
the airport authority about the height of the
building to SEIAA before starting
construction process of their project. lf
req uired.

Already submitted; as informed by the project
proponent.

mti nal Phase:
I The Sewage Treatment Plant (STP) shall be

installed for the treatment of the sewage to the
prescribed standards including odour and treated
effluent will be recycled to achieve zero exit
discharge. The STP should be installed at the
iarthest place in the project area.

lr

The unit has a STP which is expanded to take
care of additional load, details of which u,ere
already submitted. A STP of l250KLD is now
operating. A total STP of 2150 KLD is
proposed and a holding tank of 2 Lac litre is
also provided. The construction on second
part of STP is also being initiated.
It shall be completed prior to completion of
project.

Being complied with.

dy, $u7v S,, d*@

Assured to comply.

Being complied with.

Not complied rvith.

xlx,

xvlt. Assured to comply,

Being complied with.

xvlll.

I

I
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Following improvemeDt in existing STP are

also completed.
Installation oi UV Disinfection Svstem.

Separation ofthe grey and black water should be
done by the use of dual plumbing line.
Treatment of 100% grey water by decentralized
treatment should be done ensuring that the re-
circulated water should have BOD level less that
5mg/liter and the recycled water will be used for
flushing, gardening and DG set cooling etc.

As per the drawings approved by Torvn and
country planning, the entire wastewater goes

to STP and treated as per norrns given by
pollution board and further polished through
filters and recycled for irrigation in parks.

Dual plumbing has been done

Being complied with.

J For disinfection of the treated waste water ultra-
violet radiation or oronization process should be

used.

Being complied with.

The UV system has been installed

4 The solid waste generated should be properly
collected and segregated. The bio-degradable
waste should be treated by appropriate
technology at the site ear-marked within the
project area and dry/inert solid waste should be
disposed off to the approved sited for land
filling after recovering recyclable material.

The solid waste is collected from house to
house, segregated and taken to oar marked
site.
A composter has been installed.

Being complied with.

DG Sets as per CPCB norms are provided
The diesel as available in local market is used.

Being complied with,5 Diesel power generating sets proposed as source
of back-up for lifts, common area illumination
and for domestic use should be of enclosed type
and confirm to rules made under the
Environment (Protection) Act, 1986. The
location ofthe DG sets shall be in the basement
as promised by the project proponent with
appropriate stack height above the highest roof
level of the project as per the CPCB norms. The
diesel uied for DG sets shall be ultra low
sulphur contents (maximum 0.25%).

Ambient noise level should be controlled to
ensure that it does not exceed the prescribed
standards both within and at the boundary of the
proposed Township project.

provided by the ProjectDetails Not
Proponent.

7 a) The project proponent should consult a

good landscaping consultant and

;irepare a detailed plantation pattern for
the entire township.

b) The project proponent as stated in the
proposal shalJ maintain at least 20 % as

green cover area for tree plantation. The
project proponent shall grow suitable
trees in open spaces and along the roads
in the project area as well as in the
existing are preferably with ;local
species so as to provide protection
against particulates and noise. The open
spaces inside the plot should be
preferably landscaped and covered with
vegetation/grass.

Weep holes in the compound front walls shall be
provided to ensure natural drainage of rain water
in the catchments area during the monsoon
period.

/1" ob)

I

2.

6. Not Complied.

Not submitted noise monitoring report.

Being complied with.8.

0a*&r s,



9 The project proponent shall setup rain water
harvesting pits @ 1 pit/area having 400 mm
bore and 200 mm slotted pipe as proposed for
roof run-off and surface run-off, as per plan
submitted should be implemented. Before
recharging the surface run off, pretreatment
must be done to remove suspended matter, oil
and grease. The bore well for rainwater
recharging should be kept at least 5 mts, above
the highest ground water table.

10. The ground water level land its quality should
be monitored regularly in consultation with
Centra I Ground Water Authority. The ground water quality is monitored every

six months as stated by PP but not submitted
any report.

Being complied with.

11. There should be no traffic congestion near the
entry and exit points from the roads adjoining
the proposed project site parking should be futly
intemalized and no public space should be
utilized.

No traffic congestion is there. Parking places
as per approved drawings are provided,
Photographs enclosed.

t2 A report on the energy conservation measures
conforrning lo er)erBy conserr alion norms
finalized by Bureau of Energy Efficiency should
be prepared incorporating details about building
materials & technology, R & U Factors etc and
submitted to the SEIAA, Haryana in three
months time.

The blocks constructed are non air conditioned
and constructed as per approved drawings.

Being complied with.

13. Energy conseruation measures like installation
of CFLs/TFLs for lighting the areas outside the
building should be integral part of the project
design and should be in place before project
commissioning. Use CFLs and TFLs should be
properly guidelines/rules of the regulatory
authority to avoid mercury contamination. Use
of solar panels may be done to the maximum
extent possible.

Being complied with.

CFLs / TFLs are used in common are and
collected and disposed off properly.

14. The solid waste generated should be properly
collected and segregated as per the requirement
of the MSW rules, 2000 and as amended from
time to time. The bio-degradable waste should
be treated by appropriate technology at the site
ear-marked within the project area and dryiinert
solid waste should be disposed off to the
approved sited for land filling after recovering
recyclable material.

The solid waste is collected from house to
house, segregated and taken to ear marked
site, A solid waste treatment faciliry for
compost has been installed.

Being eomplied with.

15. The provision of the solar water heating system
shall be as per norms specified by IIAREDA
and shall be made operational in reach building
block.

Solar water Heating Systems for flats have
been provided; as informed by the Ptoject
Proponent.

t6 The project proponent will use the water from
the already existing tube wells for domestic
purposes and commercial purpose only after
getting permission from CGWA or will use

water supply from municipality whichever is
earlier during operational phase.

lt.n

Assured to apply,
Existing tube wells for domestic water are

only used.
PP has not obtained permission from Central
Ground Water Authority.

V

I'age 6 ot lU -71-
Not complied with.

Out of total 09 RWH pits, 07 Rainwater
harvesting pits have been provided. These are
regularly cleaned as desired as stated by PP.

ct, Oc*rry

Being complied with.

Being complied with.



Concluding Remarks:

M/s Amarnath Aggarwal I

Environment lmpact Assessnrent

Exte4nsion for the Environment

05.01.2021 for Amravati Enclave

Islamnagar and Chandimandir- Kal

-7L--
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nvestments Pvt. Ltd has obtained Environment Clearance from State

Authority vide Letter No. SEIAA/HPJl0/53 dated 25.03.2010 and

Clearance was obtained vide letter No. SEIAA/HR/202 l/3 I dated

- NH-22, Shopping Mall+1080 Flats + Plots at village Bhagwanpur,

t1 The raffic plan and the parking plan proposed
by the Project proponent should be meticulously
adhered to with lurther scope of additional
parking for future requirement. There should be

no traffic congestion near the entry and exit
points from the roads adjoining the proposed
project site parking should be fully intemalized
and no public space should be utilized.

l8

t9 The project proponent shall comply with the EC
BC norms.

Bcing complied rvith.

As on date of approval of project the drawings
got approved from Town and Planning
Department. The blocks being constructed are
non air conditioned"

PART - B: GENERAL CONDITIONS:
I The environmental safeguards contained in the

EIA/EMP Report should be implemented in
letter and spirit.

Agreed by PP.

2 Six monthly compliance repons should be

submirted ro the HSPCB and Regional Office,
MOEF, GOl, Nonhem Region, Chandigarh and
a copy to the SEIAA Haryana.

Not complied rvith.

Not submined six monthly compliance report
to SEIAA regularly.

The SEIAA, Haryana reserves the right to add

additional safeguard measures subsequently, if
lound necessary. Environment clearance granted
will be revoked if it is found that false
information has been given for getting approval
ofthis project.

4 All other statutory clearances such as the
approvals for storage of diesel from chief
Controller of Explosives, Fire Department, Civil
Aviation Department, Forest Conservation Act,
1980 and Wildlife (Protection) Act, 1972,

Forest Act, 1927, PLPA 1900, etc. shall be

obtained, as applicable by project proponents
from the respective authorities prior to
construction of the project.

Not complied rvith,

PP has not submitted NOC from NWLB for
ESZ fro Sukhna Lake.

5 The project proponent will not violate any
judicial orders/pronouncements issued by the
Hon'ble Supreme CourVHigh Courts.

Agreed by PP.

ka Nation Highway Near Panchkul"(L
/ry,

Being complied rvith.

No traffic congestion is there. Parking places

as per approved drawings have been provided
for existing project.
Presently no construction activity found at site

of 2.6 acre.

Details not provided by the Project Prononent. 

I

I

I

Post project monitoring should be carried out
after installing dust control measures.

3. Agreed by PP.

!)"



I'age lu ot lU - 23-

1. Implcmcntation of Conditions:

i. The Details of the Green Area had not been provided by the Project Proponent.
ii. The project proponent has not complied with the Construction Phase Condition No. (viii)

Arnbient noise levels shall confirm to the residential and commercial standards both during
day and night. lncremental pollution loads on the ambient air and noise quality should be

closely monitored during construction phase. Adequate measures should be taken to reduce
arnbient air pollution and noise level during construction phase, so as to confirm to the
stipulated residential standards.

iii. The project proponent has not complied with the Operational Phase Condition No. (xviii)
i.e. Post project monitoring should be carried out after installing dust control measures

iv. The project proponent has not complied rvith the Operational Phase Condition No, (vi)
i.e. Ambient noise level should be controlled to ensure that it does not exceed the prescribed
standards both within and at the boundary ofthe proposed Township project.

v. The project proponent has not complied rvith the Construction Phase Condition No.
(xviii) and Operational Phase Condition No. (ix) i.e. the project proponent shall setup rain
water harvesting pits @ I pit/area having 400 mm bore and 200 mm slotted pipe as proposed
for roof run-off and surface run-off, as per plan submitted should be irnplemented. Before
recharging the surface run off, pre-treatment must be done to remove suspended matler. oil
and grease. The bore well flor rainwater recharging should be kept at least 5 mts, above the
highest ground water table.

vi. The project proponent has not complied with the Operational Phase Condition No. (ii)
Six monthly compliance reports should be submitted to the HSPCB and Regional Office,
MOEF, GOI, Northem Region, Chandigarh and a copy to the SEIAA Haryana.

vii. The project proponent has not complied with the General Condition No. (iv) i.e. all other
statutory clearances such as the approvals for and Wildlife (Protection) Act, 1972 shall be

obtained, as applicable by project proponents from the respective authorities prior to
construction of the proj ect.

2. Review: The report was prepared after site visit on 9.03.2022. Further, the Project Proponent has

informed fiat it had constructed partially in 2.6 Acres prior to validity ofEnvironment Clearance and

submitted bills dated 14.03.2017, 24.12.2016, 16.12.2016 etc. of construction material. No
construction in 2.6 acres was observed at site.

t\\y,
Sudhir Mohan
Af,E, RO, HSPCB
Panch kula 

7

,^rr,okt*ly{
SEE, HSPCB
Panchkula

Virender Singh Punia
Regional Officer, HSPCB
Panchkula

Q*-,tQ Ds .

vinav Gautam 
lo "zo Yz

JoiniDirector (Tech) I

SEIAA, Haryana
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1

s.c.o.9-A, sEcToR 7-c,
CHANDIGARH PH. :2794399, 2793340

crand Total {
il
\ ITin No, 04260008963

TERMS & CONDMONS.

1. Our responsibility cease once

2. carriage of cement is done at

3. Goods shall be sold strictly as

Bill No. ; 173168

Received ( 150.00) bags cement

cartage add :

For Sidhartha Agencies
leave our Premises.

mer's risk and cost.

received from the manufacturer

4, Subject to Chandigarh jurisdiction'

o\a no. SttZorOroOno4o6' RTGS No'(IFsc)! UBrN0555827

BANK NAME:-UNION BANK OF INDIA.

CHEQUE RETURN CHARGES WILL BE RS.4OO.OO

Dated i 14'03'2017

in good mndition' Please pay Rs 47 
'277 

'00

oroi,ron oeemwL,, AI,4RAWAI ENCLAVE,PANCHKUI-a

Invoice No.
Dated
Vehicle No.

173168
14-03-20L7

1 tk1'
Partv Details :
AVNN ruNII AGGARWAL INW.
AMRAWATI ENCLAVE,PANCHKULA

PartynN i 06562504672

Amount(<)UnitQtvDescription of Goods

1s0.00

46,3s0.00

927.00@Add : Centrat Sales Tax

Total

2.00 o/o

47277,OO

46,350.00

RETATL-B{VOtCE

I

s.N,
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RETAILINVOICE,

lt[RTH[ [Gt]lGlts
S.C.O. 9.A, SECTOR 7-C,

HANDIGARH PH. : 2794399,2793340

Tin No.04260008963 -
TERMS & CONDITIONS.
', Our responslbllity ceas€ once the goods leave our premises.

, caniage of cement is done at qJstomefs risk and cost.
3. Goods shall be sold strictly as recelved from tfie manufacturer.

For Sidhartha es

1

Grand Total <

(--L,\v--e)4. Subject to Chandigarh Jurisdiction.
A\C NO. 5s8201010040406. RTGS [O.(rFSC): UBrNOsssa2T
BANK NAI\4E: UNION BANK OF INDIA-

CHEQUE RETURN CHARGES WILL BE RS.4OO.00

Bill No. : 171152 Dated i 24-12-2016

Received ( 50.00) bags cement ln good condition. please pay Rs. L4lgO.OO
Cart ge add : ar{aR l,tATH AGGARWAL l , AMRAWATI ENCLAVE,PANCHKULA

paboet it", Invoice No.
Dated
Vehicle No.

t77L52
24-72-2016

ll ft-'

Description of Goods aty Unit Pri Amount(t)

50.00 14,500.00CEMENT

Total
2.00 %Add : Atral Sal$ Tax @

14,500.00

290.00

t4.790,OO

I

AMAR NATH AGGARWAL INW.
AMRAWATI ENCLAVE,PANCHKULA

?3, sccfo ;- 6
PartyTIN | 06562504672

s.N.
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BE]ALL_]NY'!EE&

\ DHIRIHI
s.c.o.9-A' S

AGElIGIES

ANDIGARH PH.
ECTOR 7-C,
i 2794399,2793340

AMRAVATI I
93, SECTOR-6, I'ANCHKU

(lM'aY2--

''n No, 04260008 163

I ERMS & CONDITIONS.
1. Our responsibility cease once the premises.

2. carriage of cemrr,t is done at customeis risl$ard

3. Goods shall be sold stricfy as

4. Subjed to Chandigarh iurisdiction
A\C NO. 5582OlO1OO4OirO6. RIGS No.(IFsc)! ttBI 0s55827

BANK NAME: UNION BANK OF INDIA. .

CHEQUE RETURN CHARGES WILL BE R5'400.00

Bill No. : 17C115 Dated

For sidhartha encies

1

Received ( 50.00) bags cement ln good condition' Please pa)'Rs 16,320'00

Cartage add : ar'tRAv^rl Ir{rRAsrRUcr , 93, SECIOR-6, PANCHKULA

Invoice No.

. Dated
Vehicle No,

170915
16-12-2016

lri-/

P

16,320.00

@Add : Gn|al Sales Tax

atv. Unit

50.00 BAGS . 16,000.00

Description of Goods

CEMENT 320.00

Total

2.00 o/o

16,000.00

320.00

Grand Yot l ?

Party TIN

Tatr\

rlmount(t)s.N.



,SIIIHARTHA IGE}IGIIS
' s.c.o.9-A, sEcroR 7-c,

-Lv-

CHANDIGAR H PH. :2794399,2793340

Grand Total {

6
Tin No, 04260008963

TERMS & CONDITIONS'

1. Our responsibility cease

2. carriage of cement is done at s risk

3. Goods shall be sold shictly

4. Subject to ihandigarh jurisdicti

A\c No. s58201010040/O6' RTGS

BANK NAME : UNION BANK OF INDIA'

For Sidha Agencies

1'L-,.

our Plemises.

and cost.

from the manufacturer'

uBrt{0555827

Bill No. : 170604

Peceived ( 50

Cartage

Truk No.

Rs. 14,790.00
.00) bags cement in good

r AMRAWATI ENCLAVE;PANGIKUIA, SITEr' 93' S

Invoice No'

Dated
Vehicle No.

170604
oz-12-20L6

?t3sAGGARWNATH
CLAVE,ATIRAW

DetailsPaftY
NWiALRAMA

KUCHANPENAM
KLP6SECTOR93SITE
4 7265056260TINaP rty

Amount(<)PUnitQtvDescriPtion of Goods

50.00 BAGS

.:.'

@
Add : CentralSales Tax

'14,790.00

Total

2.00 %

add :

RETA|L lNvolc4k

v
\-.-4-\

: 02-12-2016

14,500.00

14,500.00

290.00
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o.-: 04510035713

: l.l&10

Cament shrco, J. K., Bida, Jay Poe, Bln.nl, Ambuja & Acc Ccments
llt hit Csment & Wall4ars PufiY

0riginal Copy

ti Associates
I RETAIL INVOICE

A HOUSE OF OUAL ITY CEMENTS

106912, T. 50016852 ,|IhParhc dihanraManindb raGo

LESALE & PROJECT SUPPLIER

- tU,ro.7 3 ?

Truck N

ol l6tDated

VAT' TIN

.&,CcK.

P,
Amount

R3.ValuePARTICULARS

60rrJ

L

(

E

U'MD/)'ffi .JMRZ
rc,trifl

EIT

Irm ro piy tha vtlua and to rlgn lhia

ilob : lnptTax $edll ls Ml*h od Oldad hndce.

hd copl h doesol .il,fi} tte drht ln',,tlu CndiL
lodt oics .old dll iot b. ....9hd Mr

- .$in lrd pr.dllbe dttq.d.d,.116. p.,Il|g|t l. nd nd. ri0fi l0 dryt
3. olrE pondtlly ceta6 onGa tla good! xt daltv.ltd lo c.lrhdcudomr,

a AI dirEt.t rdll bo to Ctltrdlgsn

Customet's

or

\-r'

I

:

:

I
I
I

I

I

I

I

I

rte!

Rate

r
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Cement, Shrce, J. K., Birla, Jay Pee, Binanl, Ambuja &ACC Cements
Whlte Cement t Wbll€ar? Putty

10Q9,12, Gobindpura, Maqimajra, Chandigarh (

0riginalCopy

ti Associates

U.T.) Ph. : 9216851500

/ RETAIL INVOIC{

A HOUSE OF OUALITY CEIIIIENTS
WHOLESALE & PROJECT SUPPLIER

VAT/ TIN

f, "'u*fi- ?31

[1"*.-e-6:1.l:t6
"%...ttk66.' ?"4(

atv Rate Value TAX
%

VAT ffito-unt-
Rs. P.

trm

Ir

Vrrku',

2N cory 18 do!',nl entdo A,. ,ohrrr lo datn ln,,t tu Cndil
t _.ql onc.aoldr m( b....!Sd lack
i, lrfuG{ p.a. u$ !a derad adn [b. prynsrtk [dnad. r fi l0 dryt
3. Orr.roll{lfty cr'a6 otrr 0r !oo& n daXrand lo r..tLrr. ddnar,

For

S nature

l.,r lhble n thlrp.y lhe abova rnd autho,itad

Customefs Signature

a A! d.rqb. r{l b. rubl.cr lo Ch.ndl!*n Jud.ddoi ont

tlohjlnrytlucB l ls.vdbi'L ottg on Wilarl l olce.

ennrrcuuns 
I

r

fl

C
I
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WHOLESALE & PROJECT SUPPLIER

A HOUSE OF QUALITY CEMENTS
Cement Shree, J. K., Bida, Jay Poe, Blnanl, Ambuja & ACC Cement8

\ruhlb Ccm.nt t Wall€aie Putty
10 Plz, Gobindpura, Ma4imajra, Chandigarh (U.T.) Ph. : 9216851500

Original Copy

ti Associates
RETAIL INVOICETlil tlo. :04510035743

: l.lGl0

VAT' TIN

Hh 'Bill No. rg ;

=l.l=K
Truck No-

336(
PARTICULARS Value TAX VAT

P.

Amount
tu.

T)c

tJ.

C

)

[3sro

c'n)

L1o

)n

l3-7ta

I

r)

J
IrJ

I

[Kz
t3-Do

bdcw ls dorg,nl r/,dle iE ioltu lo clzla lry Tu Ctedil' 
Goo& o'Er,old r liotb.aca.dad!.ck

- A* H.rlri P,.. rfl h dltrgd.rln f$.D.yD.r l! noldrdardnh l0 dryr
L Ornapoi.&l[tyaaar.t onc.lha,od! ,l d.{rrutdb c.nL{rq|tlon .. R'"+-e"

\t+\
Bhagwzti

orV.a. lI d.r{rl.l rfil b. .!bj.ct lo Ci.dllrd

Customer's Slgneture

lhL:lnqnlu.,rd it ,mibhh onty ot otidnd hwlca.
lam valua rbova andp.y tar

4ry. I n"t"

I. I

t'

N
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: t-lS,l0
TIN li : 04510035743

Orlglttsl CoPY/ RETAIL

10

CE

f,esAssocla#Bgwa
RLIESUPPEGTPROJ&LESALEwHo

T.

ffisGEilIEUALITYPo aAEHOUA
CemontsACC&AmBlnani bulaPso,Birla,J K, Jay6hroa,Iech CementItra

WhS4arc& FutyCernentWhite
050685 11o,hPUrhr€l Chandra ManundGobi

r E,*-Bl[ No. { f tJ

Chp..'tll.
? 6s sz

,I

No.

1i-K

VAT' TIN N

Andrnt
P.R.e,

TAX VATPARTICULARS

-77*3

l

5
_n

R.ate

!

C

t377cn
try

IndB€.6redl

crftrfoiacfiar.0o6d!t. ,lsfafiae{q
Jstdalhr@t.c@t

iutrorfed r rlgn thlrlbovg andth6 wlu€l'r oni sm lLblo
ib&;lrpl Lr eltydt C#idls rvrflarle

l,6.&.edlla,rt{b ,le ,lokk b cbiD tprlls doedllznd @py
rddf !.1h r...!bd t drl. Good! occt hdi.d. Lllaryr F2,' lri.!d!,rr LdlFrtdtrrt rrt!*

rra d.&ddha*a atlcr tia
dtr{k dlhlrtl*ahl, al

or

a,

Custome/s Signaturc

Valuo[-"fl
I
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fr
HARIHI AGTI{GITS

Invoice No.
Dated
Vehicle No.

o0.oo 
I

169919
01-11-2016
CHo1TA 406?

S.C.O.9-A, SECTOR 7-C,
CHANDIGARH PH. :2794399, 2793340

Party Details :
AMAR NATH AGGARWAL INW.
AMRAWATI ENCLAVE,PANCHKULA

PartynN i 06562504672

s.N.

1. CEMENT BAGS 298.00 29,800.00

Grand Tot l <

For Sidha ncies
..n No. 04260008963

TERMS & CONDITIONS,
1. our responsibility cease once the goods leave our premis€s-

2. caniaqe of cement is done at custome/s risk and cost.

3. coods shall be sold stricty as received from the n'lanuFacturer

4. Subiect to Chandigarh junctjon.

A\c NO, 5582oro1004(N06. RTGS No.(IFsc)r UBIt{05s5827

BANK NAME: UNION BANK OF INDIA.

u
Bill No. : 169919 Oated ; 01-11-2016

Received ( 100.00) bags cement in good mndition. Please pay Rs. 30,396.00

Cartage add:' AM^R lilArH AGG RWAI" I , AMRAWATI ENO-qVE,PANOIKULA

Truk No. CHo1TA 4067

Amount(t)PriceUnityYDescription of Goods

29,800.00

596.00

Total

2.00 %Add : Centnl Sales Tax

30,396.00

RETAIL INVOICE

\,,,

I

1a/-
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q n tee

9.040 MI

a

H
A anufacturers of : INGOTS/BILLETS & STEEL BARS

Regd. Office : 268, Sector 9-C, Chandigarh
Factory : Village Bhuranwala, P O. Barotiwala

Distt. Solan (H.P.) Pln:174103

AMARNATH AGGARYYAL III\GSTMENT PVT.LTD. /,
SITE_AMRAWATI ENCLAVE, SURAJPUR'
sc0-10-11, 5ECT0R-2,
PANCHKULA (HARYANA)
rrN NO 06562504672 D\ . Z4-L2-2004
096460-1s297 ,/

nge : Baddi ' III
/islon : Baddi
,mmisslneratc: Chandigarh'I

o

89470.00 /
24256.00 /
74798.00 -
27168.00 7

t,,,

,L-Sr

Tota] QTY
Excise duty Payable '2.8 2,tt
Rs

TARIFF No. . 7 21 42a90. 72061 090

1. S3los Tax wlll be recovered as appllcablo il,

/ ta1{t":aeD0\\ t i

a%
0%

Grand Tobel
R/0 +,/-
Net Amount

TARIFF HEAD :

7214209A,72061090

INVOICE No.

P.O.

c.R,A/eh.Regn

ooo6a9
-

24/08/20LO /'
EX-FACTORY RATES .
4BS2B DT. 24/A8/20L8 .

ICLE NO

) l1
t2B-97 41 /--

Date of lssue

TRANSIOR1 VtsH
Date & Time of Removal

AMOUNT
DESCiIIPTION

BASIC
CST AG

ADDNLAdd

Add

Total

4.060
0.s80
2. 880
1.010

Interogl @ 240lo por annum will bo charged
For Mountaht Steelsd{1 ltd'

I

i.i

EXCISE No,
AAD C I\,'17597AE 140 0'1

M.s. rMrBARS tzvin ..(l$)
M.s. Trrrr BARS 16 MM / ( r r )
M t yI?tIllqII .-Ai)
M.S. rtirr BARS I MM.,- 

v)._z

J,!h

24500.00
24500 .00
25100.00
26900.00

/
0?8.00.,,

t
2821I'60l(

aoncl 
^E -\)lJvlJ . \Jv .?'

DUW

u 58390 .05
- - - --h-,{f,

258390lOQrr
i.

.,'. Br, Iro hth liiiy Ettlt Ilousrnd three [undred !llneti']01]t

RATE

s not mada,within ? oays



nimuuilitrunil
02030100867

ii

nge : Baddi -III
/ision : Baddi
mmissinerate : Chandigarh - I

DESCRIPTION

4^I'Hfl ir$ ta n Steels

-3T-:-

Iflfi
U er Rule 11 of CE Rules 2004)

rNvorcr ruo

{Pl 
Ltct ExQlfifi l\0r

ORIGINAL FOR BUYER

Ttl t[|:{ff tflil]

AADCMT59TAEIVI()(] 
1

,IARIFF 
IIEAD :

12142090,720610s0

C)C}O7]_C) a
2B/O8/2OL6 /.
EX-FACTORY RATES ...-

(lnvoice i S

r l\tlan ufacturers
Regd. Offi

Factory : Vill
Di5tt,

Lr I
a
U

L0

GtR.A,/eh.Regn.

D4te of lssue
]TRANSPORT

Date & Time of Rem

DT.28,/08,/2016

LE NO.HP12D-4013

AMOUNT

INGOTS/BILLETI} & STEEL BARS
268, Sector 9-C, Chandigarh

e Bhuranwala, p.0. Barotiwala
lan (H.P.) pin : '!74103

a,MAENATH AGGARwAL uvvrsrmerqr pvr. Llr.D.;lI-i'E-AMFA!,JATI ENCLAVE, SUnyi.rpUli,;U()-I -.1 1, EECTOR-Z-
PANcHKULA rnanynNeJ
IIry ryo o6s62so46z2 or. za_rz_z$oa
096460* r5297

DATE

P

50141

VEHIC
oval

il. s. TM r BARS 18 t$in ,/-
Fil,S. TM EAIIS ?{I MM -.M.5. Tlvl I BAIIS I MM -

,/'

129780 " 0rl
74340. 0L)

26462.00

,, l'ia(lr

u,i.b Yto'
(/
t-c\

\

-. Tot.rl QTY
L xcrse.iutV payable

Rs. ?-"Q.9rs
T,ARIFF No. : r 21a2090 ,7 206 1 090

2lr05Bi .0c

2e8,22.75,''
3831 .07 ,-'

456.00

%

/n

i)

i

QTY. RATE

Add llasLc

teiI

C$T AGI]

5. 15()
2. 850
1.01i]

'I',,...,

12./l.TDRM-(C)
ISE ])UTY

25200.00
25?00.00
?62011.00

qt

i. rro MT

Grand Total 26ii751 .82

)

.-l

I
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(rnvorce Lssued ufipdr Rules 11,olOE R

,'4{o
0:2030 100867

Sr..- r$a

a,TP$8AoBry

untain E

tl

e : Baddi - III
ion : Baddi
nissinerate : Chandigarh - I

DESCRIPTION.

v1

:.; .'

RIA lvlanufacturers of : ING
Reg d. Office : 268, Sector 9-C

Factory : Village Bhuran
Distt. Solan (H.P.)

AElv]001

TARIFF HEAD :

72142A90,720610S.0

i,o,4u Q. Oi'

J

I1I
V'oet.:-

rr1 LJthOris4al t. I..: ti;f la:< Und

'1-o
Llj l,-| .l-t\l

ixcise

ls It:>3
TARIFF No. '. 72142090.72aA1090

thlee lath Slrty lro lhousand

Sales Tax will be reoovered as applicablo if

Amount

t-td.ls not n|;ets

Ex-T'AcToRY FATES

4s855 DT. 27/OB/20
Date of lssu6

P o

6

7I ?n_o

DATE

NVOICE No.

G.R.A/eh.Regn.

00

26200. 00
990

10

C

0

0.
4.
1

1?

724460.00 /'
2.4948 "00 r
13860.00.-

t27245.0A-
26462.0A,..-

OR
8B

')t

lnteresl @ 24% por .rnnum wil be charged if the payment is not made within 7 days.
J!r responsibility ceases absolutoly once the goods are handed over the carrier.

I

STEEL BARS

AI\iARNA'IH AGGASWAL INVESTMENT PVT. LTDI
SITE-AMRAWATI ENCLAVE, SUNAJPUB,
aral {n {r,-,!.v-.r-v-JI r aJDV]vI!-4 r
PANCHIruLA,(HARYANA) .,..

TrN NO 06562504672 DT. 24-12-2004

ri.i s rMr EARS 12 MM / l|b)
i:i.S. TMT BARS 16 MM ,.. (ll/
IY'I,S. TI\4T BARS 2'J MIA 

.,,- 
\ O4I

lvl.S. TMT BARS 1r:r MM -- lq1 t
ir,r s. rMr BAES I MM - (t{l

'-ff

i ?,610 l{I TotaL

DUTY
l /)1

I

I

ATV AN4OUNI
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No. :04510035741 IL INVOICE 0riginal Copy
:1-10.10 awati Assoeiates

OLESALE & PROJECT SUPPLIER

Cetueng Shree, J. K, Birla, Jay Peo, Binanl, Ainbuja & ACC Cements
WhltE Cement & Wallcarc PuttY

106 Gobindpura, Ma imajra, Chandi arh (U.T.) Ph. : 9216851500

Bill No. r, r +

La:.KDated
o8-

Truck No. ,,VAT/ NN

/l
.4. L*LJ

J ,..

Rs. P.
- Amo-umTAX

loRate ValuePARTICULARSatv'

I
I
t

8.rn

n

\

\a

tL
I
n"^J

(
f-

re

or Shree Bh.g:|vatt

lnvolco.torndabovctobl. tax on tiolln pty
on lryohi,,credllla, .vrilalhir ontf &igindlJoF lngtl

CndiLluholdetfie to2od do.s[1ls enlilh lnplcw
id baGood!t. 0nca rccaplrd

noth nadatt. dlllnpry ,rt2. hhri.t2a$ .hrgdD,l,
d.llvnrd tofra0rrolpol|tlblliyt,

to$llb.AI( dlrFd!.

Custome/,os

w@tw WfiEGA

A HOUSE OF QUALITY CEMENTS

VAT



s.c.o.9-A, SECToR 7-C,
CHANDIGARH PH. : 2794399, 2793340

Gr.nd Tot l t

-3t.-

RETAIL INVOICE
y.

IHI AGT]IGITS

M

1

n t{o. 04260008963

TERMS & CONDITIONS.
1. Our responsibjlity cease once the goods premises.
2. cariage of cement is done at customer' s risk and cogt.

For Sid nctes

3. Goods shall be sold strictly as received h{n thgmanufacturer
4. Subject to Chandigarh junction. l-,.'
A\C NO. 55a20IO1OO4O4O5. RTGS I{O.(rFSC)i UBrflOSSSg2T

SANK NAME: UNION BANK OF INDIA.

Bill No. : 169379 Dated : 08-10-2016

Received ( 80.00) bags cement in good condition. please pay Rs. 24,316.00
Cartage add : AMAR NArH AGGqRWAL r , AI4RAWAI ENCLAVE,PANCHKUT-A

Truk No. CH01TA-2422

earty oe\>ils :
AMAR NATH AGGARWAL INVT,
AMRAWATI ENCLAVE,PANCHKULA

Invoice No,
Dated
Vehicle No.

169379
08-10-2016
cH1lTA-2422_

Description of Goods gq Unit Pric'e Amount(()

CEMENT BAGS

Add : CentralSales Tax

Less : Rounded Otr(-)

@ 2.00 %
. Total

23,840.00

476.80
24316,80

0.80

24,316,00

s.N.

,

PartyTIN i 06562504672

23,840.00

lr\6
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S.C,O,9-A, SECTOR 7.C,
CHANDIGARH PH. : 2794399, 2793340

Grand Total (

For Sidha Agencies

*

7,600.00
VE,PANCfIKULA

h
$ilHIRTHI [GIlrCtES

s.N.

fla l{e. 04260008963

TERMS & CONDITIONS.
1. Our responsibility cease once the goods leave our premises.

2. caniage of cement is done at custome/s risk and msl
3. Goods shall be sold shictly as recetved from $te manufacturer
4. Subject to Chandigarh Junction.
A\C Ho. ss82o1o10(N(XO6. RTGS O,(IFSC): u81 0555827

BANK NAME: UNION EANK OF INDIA.

Blll No. : 168224

Received ( 25.00) bags cement ln good condluon.
Crrtage add ; araR NArH AGG^Rwar I

Truk No. 4067

Dated

)l
+

Pefty Details !
AMAR NATH AGGARWAL iNW.
AMRAWATi ENCTAVE,PANCHKULA

Party nN : 06562504672

Invoice No.
Dated
Vehicle No.

i 168224
:30-08-2015
: 4067

Description of Goods Price Amount(?)

1 CEMENT 2s.00 BAGS 7,450.00

Total

2.00 %
Total

Add : Rounded Otr (+)

: Central Sales Tax
7,450.00

149.00

7,599.00

1.00

7,600.00

RETAIL INVOICE

I

I c,r.l,"n
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t0Rr\4 BR,V|

lsee Rule-47 (1)]

\

DIRECIONATE OF TOWN & CQUNTRY PLANNING, HARYANA

sco-71-75, 5ECTORl17-C, CHANDTGARH.

Tcle-Fax: 0172-2548a75; Iel.: 0L7l-2t49851., E-nrail:tcpharyana@Bmail,com
Website www.tco'ra rya na.gov. i'r

['1en]o No, ZP-45.Vo l'V-A/S6( Dated:-

To

Amarnath Aggarv/al lnvestment pvt. Ltd.,
SCO.10, Sector-2,
Panchkula,

Where as An)arnath Aggarwal lnvestrh€nt Pvt, Ltd, has applied for the is:ue of an
occupation certificate in respect of the buitdinBs descrrbed below, I hereby grant permission for
the occupation of the buildirgs after charglng the co-position cr'ra.ges an orrnr:.g to ?

6,24,9811- for the variations vis-A.vis apprdved building plans subject to the fo lowing
condit:o1s:-

1. The building shall be used for the purposes for v,hich the occupation certilicate is

being'.Branted an'd ln aciordanie lirlth the uses defined in the approved Zohing
Regu ations/Zoning Plan and terrns ltnd conditions of the llcence. Any violations of
this condition slrall render this occu0ation certificate n ull and 'roid2, Ihat you shall abide by,the provisicins of Haryana Apartment Ownership Act, 1983
and Rules framcd thereunder. All tle flats for whlch occupation certificate is belng

Branted rha ll have to be com pulso ril'i registered a nd a deed of a pa rt me n t wilt have to
be filed by you within the time schedule as prescribed under the Haryana Apartment
0wnership Act 1983, Failure to do so shallinvite legal proccedlngs under the statut€r.

3. That you shall be fully responsib!.e td supply of water as per norms, till reBUlar piperj
supply is made available to the iolony through HUDA, as agreed by you. you sha
arranBe potable water through tankers, and shall not charge from alloltees any extra
amount over above the chartes levie;d by HUDA for provicling the water.

4. That you shall be solely responsible ior disposal of sewerage and storrn \rrater of vour
colony tillsuch time the5e services ale nnade avcilable by HUDA/SIate (iovernment as
oer their schen e. l

5,'Tliat you shill obtain the connectidn for disposal of sewerage and dralnaee from
l'UDA after laying ttre services to the poilt of externat services o1 pa,/.ne.rr of
prescribed fee and charges incruoiJg tne cost of such conriection, you shafl arso
maintain the internar services to tiie satrsfactio^ of tlre Director tiI the aolonv rs
handed over after Branting final complet on.

6, That in caseisome:additional structufes are required to be constructdd as decided by
IrLDA at later stage, "e same w;ll Ucj tinaing upon you,

7, ;hat you shall maintain rooftop raih water harvesting system propefly and keep it
operatjonal all the time,

8, The basements.and stilt shall be used as per provisions of approved zoning plan ancl
building plans.

L That you shall Comply wlth all the.conditions laid down in the Mento No. 71lFSp
dated 11.03.2015 of the NlUnicipal Corporation, panchkula with regarci to fire safety
n easureS,

10, That you shall comply with all tde strpulations mentioned in the Envtronment
clearance issued !y State Envjronr,tFnt tmpact Assessment Authority Harvana Vi.le
No. S E,AA/H R/l0/sl aateU zs.Oj.zolo.

11, The day-&.,nigllt marking shall be maintalnecl ancl operatecl as per provisiolr of
'lte.natronal Civi' Aviatjon OrBanizatJon ( CAO) standard,

12, That ths outer facade of the buiidings sha not be used ior the purposes of
advertisem€nt arid placement of hoajrdiitgs.

13, That vou shall irpithor aro.r ^^. rlr^,r, Ir.-



shs ll

d iish

- ql-

1ile a tctn-,enL/po ssession letter that the allottee
e'

E

ps (LED) for inrernal lighrinB, s0 as t0 corserveenergy
16, That you shall dpply for conneclion for services wrthin i.5 days from the crate oF

issua nce of occupation certificate b nd s ha submit ttre prooi oi s, r,,-r, issio n the reor tot\is orl'ce,
17, That proviiion of paikin6 shall bE made within rhe area earmarked/ desiSnated for
, ^ l:,fi1g inthe colony and no vehicle shall be a ow to park outside the premises.
18 rhar the service prans/Estimates f6r erectricar infrastructure sh;, be submirted to the

concerned a.uthority within sixtv dhys of rh is approvat and submit the approvatoi thesame to the Departrnent before applying lhe conrpletion certliicale ol the colonyunder Rule-16 of the Haryana Deveropment and Reguration of uriran Areas Rures,t976.
19. That you shall complete the proportionate E\vs flats of the liconce before fuI

co^lpletion of residential towers.

o Licence no. 33 of 1996 dated

o Tota 'area-^f:the Group Hou

2 9,10.2008.
o Residential Plott€d.Colony na
o Occupation certificate is gran

U ILD

Co lony measLrring 13.59 aff€s,
15.03.1996 and llcence no. 18€; of 2OOB dateC

ely Amravati E.nc ave
d for following towers as per iollowing derails:-
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m

te

LnCst No 2p,45-Vo l-V.A/S D(BS)/2016/

t.,
\- ll'l-- :-

Ia.rr,.,_ff6-.Dtq AS

0.'ec'o'Cere., :,,. ,..iC,.-,- o, l
| .'l t-.,t-a C"i,r o:Bdrl

Datedi-
A Copy is forwarded to the following f

I CA, UUDA. pa,tchkula with reterence t
2, SuperintendinB Engineer (t-te), HUDA,

559 dated 26 10.201I

r jnrormdtron a.d necessary actio,l:-

his office memo no. 13875 dated 2 6.10 201S,
Panchkula with reference to his ol,ice -en o no.

d

d

i

,,i

s""r or Tourn plafner, panclrkula with reference lo Nis oflce rrcJ.c No. 2s08 daredi9 05.2015.

Drstr)ct Town Pianrer, pancfkula with reie[ence to h s officc endst. No. 127,1 dateCI2 ^6 201s

The Municipal corpdration, panchturl with reference to his offce Memo No 71lFsDdaled 11.03,2015 vide which no object on cert ficatrj fo|, oaarpirtion oi thit above^referred buildings have been granteci, lt is requesied to ensure comptiance of tneconditions imposed by your etter under reference. Further in case of any la0se try ttreovr'ner, necessar"y aclion as per ru es shou d be ensured ln addition to tie above, Vouare requested t0 ensure that adequate f re fight ng inrrastructure s created at GLr.ga0nfor the high-rlse buildi.ngs ancl you will be personally responsible fcr any t.pse/!ic at on,
as !L DA l.as .iteased trtc re(essary f--(.s
\od a; 0f, cer, webs re Lpoat o^,

{i

FAR SanctionedTowe r/B ock
' No,

No. of
Dwe lling

Units

HeiBtjt/
I lootr

l Area in

sq m

Area in

5qm.
Block-ll'1 35 Stllt+9 9 160
Block.B-4 32 Sti t+B 6.879 3783.11

72 St ilt+9 13 503 7 426.74
Tota Units 140

5037 84

%

9.2C1i

13 66C

1;C6 2.05
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6 984. 384i 014
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StateEnvironmentlmpactAssessmentAuthority,Haryana'"- 
li"V. N".SS-58, Prayatan Bhawan' Sector-2 Panchkula'

E-mail lD:
Telephone No. 0172-2565232

:1ithr\ u0\ .lnSC I i:ltl-21 .ettv

Dated: j t,i
Memo Nor SEIAA/HR/20221 {':';:'

Mls Amarnath Aggarwal lnvestments (P) Limited

SCO No. I0-l l., Sector-2, Panchkula

'fo

E-mail ld: ,l nl:l l't n clav t atLcottr

Subject: Order passed by the Authori!^ior Exfnsion of Amravali Enclave

NH-22' Shopping Mall + 1080 -no' 
of llsts + Plots at Village

Bhagwanpur, 

"tii*o"l 
""0 

Chandi mandir' Ambala-Kalka National

HighwaY near Panchkula'

Please find enclosed herewith a copy of order dated U 'A4'2022 passed by the

AuthoritY for Your information'

D/A as above ,),.. .l

A.iili *it oY.t'.itt*it d.n uv

for Chairmin' SEIAA' HarYana
:,

Enrtsr.No.SEIAA/tIRl2022f{t'l- ;27 Dated: J i'\l 1}''1 L{-

A copy of above is lbrwarded herewith to the followings for information and

further necessary action:

1. The Secretary, Minisrry of Environment Forest & Climate Changc' lndira

Par)'avaran llhawan' Zor Bagh New Detht

2. -fhe Additional Chief Seorctary' Environment & Climate Change Department'

Har-vana *itrr a 'elquJsi'';i;"tg" 
action undcr section 15 and 19 cf

Eonironm"nt (Protection) Act' 1986'

3. The Chairman, Haryana Statc Pollution Control Board' Panchkula'

t,t,.. 
,'_t i r:

-, lr
Assistani Distr'ict Xt(orneY

for Chaiiman, SEIAA' HarYana

l

I

l
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BEF0RETHEsTtLEHBIIIX:ilxix'lx-:'::""sslvrENr

Bays No'55-58' pt"V"t* rii""an' Sector-2 Panchkula'

ln the matter of

M/s Amar Nath Aggarwal Investments Pvt' Ltd" Panchkula regarding

Environment Clearance dated 25'03 '2010 & subsequent extcnsion dated 05'01 '2021

ORDER

Present matter has been taken up in compliance of the spirit of order dated

25.03.2021 issued by l-lon'ble NGT in OAlEl2lzltitted as Ramesh Malik Versus lJnion

of lndia & others'

Before proceeding t'urther' it deems appropriate to mention here the brief details of

order of Hon'ble NGT and proceeding taken up by the authority betbre issuance of the

Show.Causenoticetotheprojectproponentinthepresentmatter.

An O.A' No' 78/202lwas filed before Hon'ble NGT containing the allegation that

Ilnvironment clearance (EC) was granted by state Environment Impact Assessment

Authority(SEIAA)Haryanainthel.avourof]WsAmamathAgganvallnvestmentsPvt,

Ltd. under E*ty 8(b)of the Schedule to the Environment Impact Assessment (EIA)

Notification. 2006 despite the fact that the project is situated frorn a distance ol 3'90 km

and I '6 km from trvo sanctuaries namely Bir Shikargah Wildlife Sanctuary' and Khol-

l-lai-Raitan Wildlifc Sanctuary and keeping in vie*'of the general conditions appended to

the Schedule of EIA Notification' the EC was to be granted by the Ministry of

Environment Eorest & Climate Change instead of SEIAA' Haryana'

Keeping in vierv of all facts and circumstances an order was passed by Hon'ble

NGT on zs.o-.zozr in the tenn rhat a joint committee of the SEIAA, Haryana and thc

ChicfWildlifeWarden,llaryanatoexaminethematterandtotakefuftheractionasmal

be tbund nccessary fbltowing due of process ol law'

Relevant Part of the same is reproduced here under:

.,......2. In view ol lhe ahove avetnents' it will he aPProPtiate that the mutler rs

examinctl bY a joint Commitlce of the SEIAA' IlorYuno ori! th" chi"1 llilttlile llorden'

HarYana wilhin ohe month and such further actio

t

Har,8M

*

essary, follo wing due Process of law'

n maY be taken as maY be fountl

II
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IncompliancetothedirectionsoftheHon'blcNGTacommitteervithtbllowing

Membcrs *'as sonstituted lor enquiring into the matter:

I. Raj Kumar Sopra, IFS (Retd.), EX'Member, SEAC

2. Stri M. L. Raivonshi, I FS, Chief Conservotor of Forest (l{ikllife)

3. Shri Shyam Sunder, Deputl' Wiltllife llanlen, I{aryona

Thatbetbresubmissionofthereportbytheabovementionedjointcommittce'in-

house comments b-v Chicf Conservator of Forest (Wildtife) wcre received vide leller

dated 16.06.2021 by the SEIAA' rvherein fbltowing observations rvere made:

"lt is very clear from the above table lhtl project sile of Amravati enclave is

situaled outside of notified ESZ of WLS namely Bir Shikrrgorh antl Khol Hai.R.aiun'-i;;;;r, 
the priiect site fatls uitler t0 KM fron the boundary of Sukhna llLS' As

ESZ of Sukhna WLS is not notilied till now"'

,l.hatthereatter'committeesubmirterlitsreportwiththetbllorvingconclusion:

"TheECoftheaboveproject,whichislocatedwilhi"I0KMolBirShikargarh
ll/LS, Khat Hai iairan Wts'sni Suknna \TLS (towards lloryana Side), yas issued on

25.0i.2010. In view of the obove oM datetl 02.12.2009, prior cleorance lron Standing

commillee of the NsllL was mandolory for lhis project, but lhe proiecl proponent

storterl the construcrian work of the projei without obtaining clearance frory NBVL,

hence piololion of this conditions has occurred'"

FromthcperusaloithecommentsreceivedfrornChiefConsen'atorofForestsand

the rcport subrnitted by the committee. it is apparcntly clear that both arc inconsistent to

each other and resultantly- no conclusion was drarvn' tt is apt to mention hcre that

meanrvhile Execurion Application No.09i2021 rvas filed betbre Hon'blc NGT allcging'

lbrnotcornply,ingwiththeor<lerofllon'bleNCTrlated25.03.202landuponthis

applicationdirectionwasissuedbytlon.bleNcTtothesElAAandtheChielwildlit'e

Wardentotileastatusreport.Thatkeepinginviewolthetwoinconsistenlreporlsas

mentiorretl above and in view ol'the shortage of timc request rvas made beibrc I [on'ble

NG.t.in EA No.09/2021. to grant time to cnquire into the matter by a Iiesh committee'

Aller consitlering the status report dated 24.11.2021 and all other lacts Hon'ble 'l ribunal

rvas pleascd to make the tbllowing obsen'ations vide order dated 06'01'2022'

S.Fromtheabove,itisclefflhallheproieclisprimofaciewithinlAkmfromlhe
wildlife sonclttdries in quesf ion and grants of EC by SEIAA' Haryano is prima facie

'_. 
,, . illegal.

'*..i, tr:,;,:l;\ Accr,rdingly, we lirect ksuance o! notice to the project proponenl' M/s Anornulh

..'.''';$barwallnveslmenls(P)Limile'l,whichmaybeservedbytheapplicontwithacopyof
.:: :"';t 2



lhc paper futok qnd an ofidavit of service Jiled within one week, SEIAA, Ilaryano muy

lile further oflidavit in 4 response to the oboye observations ond ako rtk u copj, ol the
relevanl NotiJicalion of ESZ and other documents".

l-hercafter. kecping in vie$, ol' thc spirit ol rhe orders dated 25.03.2011 and

{16.01.1012 ol' Ilon'ble NG-l'. Notice dared lll.0l.2012 uas issued to thc projccr

propononl to erplain "14/hy EC gronled lo the project proporrenl in the presenl case

should not be wilhdrawn?"

In responsc to the notice, tirstly. time *as sousht b.r- the project proponent to

repr!'scnt his case. Meanwhile. a conrmittce rvas alscr constituted consistin_r: ol' thc

Iollou'ing lbr carr-r'ing out a site inspcction rcport ol'the pro.il'cl.

I. Shri l'ina-v Goutom, Joint Director (Tech),,lElAA
2. Shri Satinder Pal Bunger, SEE, IISPCB
.1. Shri l'irender Singh Punio, Regionol Offi<.er, IISPCB, Panchkula
1. Shri Sudhir Mahan, AEE, RO, IISPCB
5. Shri Bhupinder Raghav, DFO Morni

Accordingly. a Site inspection rcport (Anncxure-Ai I ) dated 10.03.2022 has bccn

subrnittcd by committee. which speciticalll' revcals thc non-compliance ot'thc c()nditions

o{'cnvironrncnt clcarance stipulated upon the pro.iect al the time ol granting cnvironmcnt

clcarance. 'l'hc violations b1' project profoncnt arc rc-itcrated hcrein aftcr:-

Part-A: S ecific Condilions
( lo ndit io ns (lonr liance
Arntrient noise levels shall conllrm to
thc rcsidential and commercial
standards boft during da1'and night.
Incremental pollution krads on thc
arntricnt air and ntrise quality.should be
closely rnonitored during conslruolion
phase. Adequate measurcs should bc
laken to rcduce ambient air pollution
and noisc level drrrine c()nslruction
phase. so as to confinn to thc

Not complied u'ith.

stl ulatcd residential standards.
,rl'rfl 'l'he pro.iect proponent rvill construct

rain u ater han'esting pits ii, I pit per
acru lirr recharging thc ground water
u ithin thc project premises.

Not complied with.

[{ainlvaler han'esting pits as pcr
drarvings approved b1. I1UDA arc
providcd.
'Ihe1'are also clcaned regularly: as

infbrmed b1.' the project proponcnt.
Only T RWI{ pror idcd in placc ol
9 RWH-

o
6

rational l>hasc
Amtrient noise level should be
controllcd to ensure that it docs not
cxcccd thc prescribcd standards hoth
rr ithin and at the houndan, ol' thr

Tcsls reports are not submittcd br
thc Proicct Proponenl.

Not complied.
Not submitled noiss nrunitorinu
rcp()rl.

3

: nr()posc(l 
.l-ou 

nshi p prolect

t' l

l

I

I

I
l
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-g.
1-he projcct proponent shall sctup rain
rvater harvcsting pits ii I piuarca
having .100 mm borc and 200 n-rnr

slotted pipe as proposed ltrr rocf run-
olf and surface run-oll. as per plan
submittcd should hc irnplenrcntcd.
Ilelilrc recharging the surfacc run ofl,
pre-trcatment musl bc done to remove
suspended matter, oil and grease. 'lhe

horc well lor rainwater rccharging
should be kept at least 5 rnts. abovc thc

, Not complied with.

I out of tual 9 RWII pirs. {)7

lRainwater harvcsting pits havc
bccn prol ided. I'hesc arc rcgularll
clcancd as dcsired as statcd bv PI).

hi est pround rvalcr tablc.
ncral Conditions

rS

l
{l Conditions

Jrr monlhl! compliance reports
should be submitted to thc I ISI)CI] and
Regional 0tfice. MOlllr. ( i( )1.

Northcm Region. Chandigarh and a

c() to thc S['ilAA I lan ana.
All olher slatulory clearrrrrce.s such as

thc approvals ftrr storagc ol' diescl
fionr r;hief Controller of lixplosivcs.
Irirc Dcpanment, Clivil Aviation
Departmcnt. F'orest Conserv'ation Act.
1980 and Wildlit'e lProtcction) Act.
1972. Irorest Act. 1927. PI-PA 1900.
ctc. shall be obtained. as applicablc b1'

pr()icct pr()ponents fiom rhc respcctivc
authorities prior to construction 0l- thc
pr()lcct.

Com liance
\ot complied n ith.

Not submitted srt monthl)'
compliance reports to SElA.l
reRularll
Not complied with.

PP hus not submill{tl N0(. liotrt
Nll/LB for ESZ lbr Sukhnu l.rtkt.

1

l

In rcsponsc to that Projccl prL)poncnt plcadod lirr ,e.ranting solnL. nt()rc I lnlc l()

rcprcscnt his casc. 'fhe time was grantcd and project proponent rvas allbrded anQthcr

opporlunitl firr pre scnting his casc vidc oflice order na SEIAA/HR/2022/21 7-22 I to

apnear on 24.1)3.21122.

I hc rnalter rras heard on 24.01.2021 & I 1.03.:022. Befirrc procr:ctling lunher. it

is appropriatc to mcntion here that in thc prescnt matter the lbllou'ing important issucs

har c hccn lialncd to arrive a1 the conclusion:

l. lYhelhcr, lhc ucl of granli k the EC bt' Stote Envirunment ImDocl ,lssessnent
luthoqi[lsEIAA), Iloryona is itt utnsonunce h,ilh the EIA .\'otificotittn duted

147)9.2006 otttl within it's iurisdiction?
2. Whdhcr. sener0I contlilion {t0 Dcnded lo lha,lthedule in reference lo lltc thorr,lc

tC)ulegort from 'B' lo 'A' due tu th( presen.'e ol' proiecl within l0 Kns front
lhe hountlun of Proleded ,.lrets norilied unler the Wild Life (l'rotacliou)

(\tntrol Baard liom time to lirne. li ii) Iic'rt-tcns ilive ureas us ttoli/ied urtler
n) ..lcl- I 98b ll

l

spcliott 3 of lhe Environt rent (Proteclk, re onolicoble in lhe oresenl

I

..ltt, 1972, (ii) Criticullt' Pollate I areus us ideutified hv the Central l'ollution

tnull(r?
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-1. ll'hether the qroiecl involved in lhe presenl malter folls wilhin l0 km iistancc
liom ll'ihll ife S unct uo rv, S u kh na?

4. tl'herhcr. unv violation af Ihe conditions of EC has been conrmiued br the
proiecl prononenl !!qd lrus, lhe case of the proiect propo,renl is lfuhlc to he

!rcoled os u yiolalion tose?

Befirrc taking up thc issues 1t is appropriate to mention here that issue No. I &
inlerconnected and thus, both are taken up collectivel.'-.

FIRS'r& SECO\-l) lsst E:

ln rclcrcncc to the lirst issuc. pro,ject proponent has made thc Iirllorling

suhnrissions vide his reply dated 24.03.2022 and also repcated during thc oral

srtlrrrt iss iorr

"2. Though it is thc case o/ the Project Proponent that priar EC is not requiretl as thc
project in question does not cross the threshold prescribed under Clause 8(h) ofthc 20()6

notificotion. neverthelass even lhen'Gencral Conditions' stipulated therein do not apply.

3. Thot General Conditions are not applicable to Clause 8(b), as has been speciJicalh,

excluded by the notiJicotion itsetf Ceneral Conditions have been made applicuble to
olher clatses oJ'lhe Schedule ucepl (llause B.

Consequentlv. the pro.jects under the said category cannot be tealed as Categon'-A'
projects and Stute Environment Impact Assessmenl Authority is the competent oulhoriy'
to gront EC. Hence, there is no illegaliryy' i4firmit1t in the gran! of EC b1" SE|A.4,

Haryana.

-1. That the above issue. regarding upplicabilir-r* of General Conditions to Clattse 8 of the

l'otilicution *'tts clorilied h-v' the Additional Advocate Genero befitre the H<n'ble

Supreme ('ourt bt the case oJ'RE: Noida Memoriol (lomplex Near Okhlo. Bird Sanctuun'
( 2A I I ) I SC'C 7 41 whe re in it has heen specificalll' obser,^ed as .follot+'.s:

"60. Ilr Ravol, leorned ASG, produced before the Court, the druft Notitit'otion
,\b. .S'. O. l-124E, puhlishcd in the Gozette of India E-vtraortlinar.r of l5-9-2005. ln the

droJl notiJiculion there x,ere two gcnerol conditions, GCI and GC2 anil in reganl to

"(a) Construtlion oJ' oll prajecls (resi enliul ond non-residenliol), and (h) Nen,

Townships and Setllcmenl Cnlonies", the applicolion of GC2 wos e-rpressly' in ituted
in Column 5 o/ the t hlc. I-oler on. in o meetirrg hell n 6-7- 2006, chaired b.1' none el.;e

lhon the Prime frIinister, it wus tleti ed to leave all conslrucrion ond tuwnship pnleds,
housing un area dcvelopment projecls in lhe hands of lhe Stale Governmenl. Il wen

furlher decided thot for ull projeus involving more lhan 1,50,000 sq m of bnill-uJ, areu

and/or covering more lhuu 50 ha, the EIA requiremenls shoukl correspond lo Colegor-1'

A, even though the detrunce would he granted h-t' lhe Srale Governnrcnt. llr. Ruvul

suhntitted that in light oJ lhe decisiou laken in lhol nreeting, in the Jinul t\oliJit'ulion
issuad on l4-9-2006, the application of general condilion wus removed in respe<t oJ'

Itenrs 8(o) ond 8(b) in lhe sc'hedule, ln viex'of the chunges made i lhe lno items in the

Jinal noliJicalion. .Vr. Roval also contendei lhal the generol condilion hus no

n to ltems ti(o) and 8(b), rqaftlless of the projecl's pro.rimitt' to un.t'

.lrc

-2/

or reseryed are0."

5
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5. Henc:e. tlrc Stntc Authoritv' was .fu!h' ton?pet€nr r<> is.tue the EC. further. i./ lhera was
anv dtlbcri limitution in tfu jurisdiction a{ S\IAA to granr EC, ar no stase did the stare
Authoritv injbrm/ menti<ntl express ta the project proponent its inabili\v hck q/'
jurisdiction ta grdnt EC. The issue c/ lack af iurisdiction, it dm:, .rhaultl huve heeu
poiuted oul b-v tirc Autharity- it.telf pursuant ro which Project praponenr w,oultl huve tuken
such,/itrther srdp.l. o.r clirected. The appliculian .''.as never returned or ref"errctl b"v the
su*e Authorit.t'. I'ra.ject l'roponenr could ttot be helt! responsihle, espt<:kt/lt' in tiew t$'
btsnafide steps taken. "

l{aving gone through thc relevant }ilA Notification. 2006 and rhe lacts and

circul-rstanees olthe project involved in the matler. it has been observed that lhe buih-up

area ol lhe project in question measuring 1.14.000 sq. Mrs and is covercd uncicr rhe

[:.nuy ll(a) tirled as "'Building and Conslnrction pmjects",

F urthcr. perusal of the schcdule appenrled to the I:lA Notification d*tetl

14.09.2006 reveals thal against each enlry frorn Sr. No. I to 8 deiining thc projecr or

activity. in column 5. rvhere the general conditions appended to the Schedule arc

applicatrle. the cxprcssion "Cene ral Condition Shall Apply', is provideri,

r'or instance. under entry I (c) for River ralley projects it has specificallv bccn

mentitrned under Column 3 that -Generat csndirion sha appty". Fu(her, a norc is

appended thar "lrrigalian projecls nol involting submergance or inrer srore .lomuin

l(a), i(b), l(d) and so on, sarne pa(ern can he obsened.

llorvever. in llntry 8(s) & 8(bi. no such expression is there. Irrom thc anal.v,sis ol'

thc above. it is apparenllv clear that expression has been gi.r,en in the enlries rvherc ir is

requirecl and nothing is mentioned in the entry rvhere it is not required and it is a sculed

rule nf inlerpretation *'here language is clear. lhere is no need to fill-up the ornission.

So, kecping ir vierv o1'thc ahovc mentioncd observations. it is considered vier.v

thal issuc No. I & 2 are in support 1o the acrion nf granting the EC by SEIAA. 'l-herclirru,

answcred: ATTIRMATIVE- SIIAA acted nell rvithir i* jurisdiction to cnterrain the

issue olgrant of [C.

IHIRD ISSI.,IOI

ln this issue the pro.iee t p.oponent submited that no violalion has been r:omrtitlcd

cnce lo thc location r.rl'thc pnrlcct ts ths gensral condititxr 11crc not avlilablc on

5
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th* projcct and the tirrther Sukhna was declared as Wild Life S:mctuary in thc 1998"

much later than the grant. of licence and commcncemt:ni of construction by thc projcct

prop()ncnl .

lirrther the declaration ol 1998 *'a-s made b,v" UT Administraror Chandigarh and

subsequenl.v tCO- Sensirivr: zr:ne of l0.5sq.Km rvas notilierJ in 20t7. No ,,uch

deciaration ha^s been made ti)- state of Haryana till date.

A drali noti*cation f'or notiiying Hco sensitive Z.onc af morc than 23sq.km in

I laryana is under process .'I'he licence area of torvnship is clearly outside side the area

given in drall notification scnd by llaryana.

Pcrusal of lettcr by Deputy Chief Wildlilb Warden. Panchkula, adtircsscd to Chicf

Conssrvator of Forest (Wildlitb)" Panchkula, dated 26.A5.2021 clearly reveals 1he firctual

position as given belo*, in the tabular l'trnr :-

Sr.l\ o.
i-
i

I

Na me of
project

Namc of
nearby
projecterl area

BirShikargah
wt_s

Kholhxirritan
tvLs

Sukhna \Yl,S

4{l l0 mete r
(l00.rs'13". r 6N)
( 7605;l'29". 18E.

880 mete r
(3001.1'1 1".52N )
( l6{}54'39".6:}!. )

I 620 mete r
(i0015'23".63N)
( 76054' 18''.40E)

l)isttnce fronr SISZ

of WLS

3780 meter
Pxrj ect site situlted outside
of LSZ ar.a ils pcr
notilication oif3. I 1.2{i 16.

700 meter
Pro,iecl si{e situated outsidc
of li.\Z arct as p.''r

notification ol- 2.1.1U.2() I 6.

Proposal of [iS/-
(tou,ards liar;-ana sidt)
under consideration.
horvever. llcn'ble l'unjab
and l larl ana IIigh ('ourt.

Chd. has directr:d lirr a

minimum l.SZ of I KM
tiorn boundar-v ol' Sukltna
WLS. Kccpirrg in ttritrd tltir
fact the pmicct sido is out of
proptxed (t ligl Courr
direstion) lir.SZ. horvever. it
falls unde r lOKM tiom
houndan' o1' SukhnaWl -S. "

f

-)

-do-

Amravati
!,nclave

-do-

Shika

As clearly evi<Ient liom thc discussion made above. Eco Sensitive Zoncs lirr llir

rgarh wI-S & Khol ll*i Rairan wLS ha-s been nodllcd vide notitlcation l)ateri

.1016 & 24.10-2016 respccti\ely and proicct lies *'-ell outside the l:cr: sensitivq

Distance fronr
WLS

7

I

l

I
I
l

il

I
i

:

I

I

:

I

I

I
l

I

1

I

l

1

i

i
i I
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zone. I lorvever. proposal tbr nolillcalion ot F.co Scnsitive /-one lbr Sukhna W[..S lou.ards

l-laryana is still under considcration. l. ill thc tirne lico scnsitive Zonc firr Sukhna Wild

lilb Sanctuary is notified, the general condition oltaking prior clearancc liotn concemcd

authoritl prior to comnrcnccmont of construction is applicahle il the pro.iect lies rvithin

the distance ol lOkm fiom Wikl l.il"e Sanetuary. Similar obscn'ations has becn -qiven in

the letter dated 26.05.2011. as providcd above,

from the above rnadc discussion, it is estatrlished heyand reasonable rloubt thar h"v

comnrencing the construclion activity wilhout aking rcquisite clearance. violation ol'the

conditions inrpose'rl in I'lnvironmenl Cllearance Letler Dated 25.03.2010 has been

advertently., committed by the Project Froponent.

'fhe lirllo*ing submission has beerr mede b1 thc pro.lect prop rent:

" l. That the 2nd itspettion report hy the Joint {lommiltee oJ'Chuirman SEIAA, H*ryana
untl Chief Wilelli/b Warden, Hu*una elatetl 13.09.2A21, ho '-e relied upon partt 2(iii1

a{ the OM dated 02. 12,2009 to conclude that prior clearance Jiom Standing

Commitlee $ NBV\, v,,as mamlalot)' and there i.; a violalien of the sakl tonditiurt-

l{ov,ever, it is relevont to tfiention thol the Praject Prcpanent acted honaJidelt'and

tle said ctbse*atian is basecj on i,rcorrecl inlerprelal iutt.

2. It is relevant lo meuian that OM clated 02.12.2A09 wos is.tucd tthen tlte upplicariutt

o1'rhe Pr<;jecl Proponent.fbr grdnt o/ EC wos alread-r* pending hefore SEIAA. Tlte

said noti.fication was never brought lo lhe nati* t$'the PrLtject proponent, lio
specilic iyfitrmution vas <tbtuinetl .fi<ttn the l'roiecl Prap<tnent. as stipulalcd undff
the para 2{ii). There wus na speciJic tonditian stipulated in thv E(l thut

"environmenlal clearonce is subjtct ta abtaining prior clearance .fi"t;m {oresh'.1' and

w'itcllife angle including clearunre from tlv Stttnding Commiuee oJ National Bourd

Jbr ll ildlife as applicahle", ds per pora 2(iii) af the suid OM. The Project Proponent

had diligent$, submitted its applicalian.fitr .qrant of EC. ln case lhere was ony change

in ProTxtnent hy gfuing an apportunig' ta meel the adtlitkmal compliances making tlu
speci.fic condttions in E(). Nott'. o.fler I 2 ;'ears r;f grant qf ilC' it cunnol be sairl tltur

Projec{ Proponefi .faulkd, without afi): ba'tis" The onus wds on lhe Au{horitv\ to

c1mmunicate the same lo lhe Proiect Propafient hurden af whi<,h connot he shi.lietl

noi'.

Thttt tkt perusol t{ paru 2(iii) tt/'tltt 2009 OM reveals that the c:ondittun r{ 10 km-

mentionetl llrcrein is bu.;ed on lhc order. dated 01' l3.2AA6' pused h.t' the l"lan'hle

Supreme Courl in the case of Gou l;'ortntlal ittn - Httn*ever, the said interpr.:tolion in

the said OM is also erroneous since the said order direttecl thal tlte tlisluncc shauld

be I a kms. This is evitlenr .from re cop!- (t' lhe suitl ardt'r. u hit'lt is dltlk lk'd LL\

Dttcumcnl- l (t. The stttne be clttrified 14' o three .lk|{ts beneh o.l't}rc llon'hle Suprcne

(..'ourt in tlr€ case oJ'Goa Fttuntlu|ion v. {.lnion q/'India QAll.l 6 S(:C 59A' v'hertin

e Court held as .f <;llou-s:

,,It witt be clear franr the oxler dotul 1-12-2A06 o!'this Cautt,ht1l this (\surt hns

ssel ony ordars Jor implenentttlion af the taken on 2l-l'2A(12 tu notiJy oreus

.l

p$

FOURTH ISSUE:

I
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within l0 km of the boand nolional parks or wikllife sancluaries os ec*sensitive oreus

tt'il ttt t'ttnsen'e the Ioresl, x,ikllile and environmenl. 81, lhe onler dalel 01- l2)l)06 uf

this Court, hox'eler, the l'linislry of Environmenl Forests, Gover,rnrerrl of Indio, wus

direcred tu llille o final opportunity all States/ lLnion Terrilories tu respond lo lhc
proposol ond also to the Stonding Commitlee of lhe Nationol Botrd for ll'iltllift the

cases in which environmenl cleurance hns ulreody been gronled in respecl of activities

wilhin the l0 km zone Jiom lhe boundaries of lhe sancluaries ond nalional parks.

There is, therefore, no dire<1ion, interim or ftnal, of lhis Court prohibiting nining
activities wilhin l0 Kful of the boundaries of nationol porks or wiltllife santtuories."

1. HcnLc. thc busis tt'2009 O ll'l is conpleteb mi.rplaced Antl cunnot be u fut:;is.fir
concluding that there \\ts dn"r't,iolatian by the Project Proponent or !lral lh.' [i(' wtts

e rro ne o u.s l-t' gr on I e d.

5. That il is ulso relevon b mention thal the 2009 OM was superseded bt Olvl dated

08.08.)019, u copy'o/-v'hic'h is qllached as Documenl-17. lt has been clearlv sttted

thal .lbr pro.iect:; localecl outside the Eco-sensitive zones, Jtrior clearance .lrorn
Standing (:ommitree o.f National Board./br Wildlife will not be applicable. Furthttr,

OM duted 16.07.2020 clari.fies that Stote Governments not to insist upon wildli./a

cleuranc'e.[br developmental projects oulside the Protected Areas.

III. PROJECT IS OLITSIDE TIIE ECO-SE,\SI7'I''E ZONE

l. Tha, admitledly, the project in question is located outside the notified Eco-.\ensitive

Zones of Khol Ni Raitan ll ildlilb sanouary and Bir Shikargarh ll ildlife sun*uur-v",

eNen as per tlre report of the Joint Committee. As far as Sukhno ll/ildlife sanctuan' is

concerned. the praject is be,rond rhe I km. specifed by the Hon'ble Punjab und

Herv'ana High Court and as per lhe order passed by the Hon'ble Supreme Court in

Goa Foundation (supru1.

I l'. ^r L.t s T- 1.. R Z().\,.'t L P L..t,\'

l. The Tou'nship in question is Sector-2 of Piniore'Kalka Urban Complex unl is

approve<! as per Master Plon b.,- Haryana Urbon Developmenl Aulhoriry*. The Ma:;ter

Zonal plan is prepared in consuhation with the Departments of Environment. Forest.

{irhun [)evelopn ent. k)urism, Municipal. Revenue, Agriculture Ha4vana State

Pollutiott C'ontrol Board. The Townsltip is he-vond the Eco-sensitive zo e rl the 2

t'ildliJb sunctuaries arul ./brnts Sector-2 of the Master Plan. Hence. tlrc l>roiccl

Proponent lrus not committed any violation and lhe construction is in accorda,lce v itlt

rhe sancrioned and approved lattd use, It is relevanl to menlion lhat no a ol the

cleparrmenls ever raised on issue regarding the same' The permitted land ure d tht

area huti bacn shattn to be 'Residenlial' and there is no violatittn l+' t7" ,,,r",'
Propottent. "

In acltlition to thc nlsntioning ol submission. it is also appropriatc to lrlcntion hcrc

the Cencral Con<Iitions specilicall-v- incorporaled under the heading "PAR'I B (il:NIil{n L

CONDII'IONS" in the EC letter granled vidc letter dated 25.10.2010 and relevant portitrn

of OM datcd 02.11.1009. issued vide MoEF& CC:

-1
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(;ENIRAI" CONDII'IO NS EC lettcr datcd 25.10.2020:

"All other statutory clearances such os the approvals for slorcge of diesels fram chief
Cttrrfioller of Explosives, Fire Department, Civil Aviation Deparhrent, Lorest

Conservation rlct, 1980 and l{ildlife (Protection) Ac,, 1972, pLpA, 1900, Forest Act,

1927 erc. shall be abtained, as appticobte by project praponenrs from the respective

aulhorities prior to conslraction oflhe projecl.,'

"Proccdare for consideralion o/ proposals for granl of Environment Clesrance under

EIA Noliticalion 2006 which involves Forest land and/or Wittttife Habitot, lt is

specifically provided thal :-

A spccific contlition shall tre stipul:rted that the environnrcntal

clearance is subject to their obtaining prior clearance from forestry and wikllife

angle including clearance from the standing Committee of the National Board for
Wildlife as applicable. The investment made in the project, if any, basetl on

environmental clearance so granled, in anticipation of the clearance frorn forestry

and wildlife angle shall be entirely at the cost and risk of the project proponent and

Ministry of Environment & Forests shall be responsible in this regard in any

manner'0.

10

Relevant pe{ipn of OM dated 02.12.2009:

Llaving gone through the all documents pertaining to the matter and carcful

consideration upon the submission of the project proponent and reports o{' the

commitlees, it is considered view that joint reading of the conditions imposed by SEIAA

Haryana r.ide letter dated 25.03.2010 and OM issued by MoEi: & CC as reproduced

above clearly points out that it was the sole responsibility of the Project Proponenl in the

present case to obtain all the requisite sla1uary clearance from the relevant Authorities

includilrg Consent under l{ildlife (Protection) Act, 1972 ond Faresl Conservation Act,

1980. llowever, the plea of project proponent regarding not k:now ing about the statuary

requirement have no efi'ect as it is a settled Principal of Law that "Ignorcntia nan

excusttt" i.e. tgnorance o{ lats is no exct6e- Nr:t being aware about the rules, regulations

and Notihcation! can never be taken to be a-s blanket protection {br violating the

. alfi -tonditions i mposed.
,/ - -\r{' q'
... ..;'.u,1 -
;r f".. . , Further. thc analysis ol the reports oi thc committce dated 24.11.2021 and the
t','*.---';:l$i,'
\.:': * :in"-house comments of the Forest Department subrnitted vide letter dated 16.06"2021.
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clc&rl,"- reveals lhat no cletrrance has bec-n obtained lrom the requisite Authority, prior t0

starting of cr:nstruclion of thc Project, rvhich zLmounts to a violalion of Conditions ol- lhe

l:C. l'hus. the ansu,er to the lburlh issue is atfinaatir,e.

ln vierv o['the discussion madc above. before ernbarking upon the dctails findings.

it is appropriatc to mcntion summary ol'the conclusi<ln in the tatular form:

Findings

SEIAA actcd rvell w'ithin its .jurisdiction
to entertain the issue ol grant of
[nvironment ('learancc in this casc.

Noi ula ohscrved.
2. Whether project falls within 10 km

distance from Wildlifc Sanctuarv
Sukhna

Whether Pro.icct Proponent is liable
tbr actions on account of violations

Whethcr prosecution action is due to
be initiated

Constmction made wiahout valid
cleariuce and perrrission by the PP

afier the expiry of L,C on 24.03.2017.

Yes,
Pro.jecl lalls ivithin l0 km lronr Wildlifb
Sanctuary, Sukhna (as per the report
dated 10.03.2022) Annexure-A.
Activities without
pe rmission/clearance amounls to clear
cut violation,
Yes,
Project Proponent is liablc for action lbr
the violations i.e.

r penahy-

. Environmental l)amaee
Assessment

. Compensation (as per SoPs dated
07.A1 .2021 issued by MOEF &
cc. Gol)

Yes.
As pro.iect romained rvithout EC for
alnrosl 3 ycars i.c- tiom 24.03,2017 upon

expiry of the [C to 05.01.2021 and

turther lailing to comply rvith the general

conditions as stipulaled in the uriginal
EC dated 25.03.2010.
In this regard, Projecl Proponent has not
gir.en clear position except 'ihat the

township in question is sector -2 is

Pin-iore, Kalka Urban Cornplcx and is

approved as per Master PIan by I larl"ana

Shahri Vikas Pradhikaran and denicd anl'
r.iolation thereoll'.

Regarding conslruction carried out
during the period ol' absence of ll(l i.e'

24.A3.2017 to 05.01.2021, PP has tailed
to explain and prodr"rce an,Y cogenl
evidence.

Rather PP seems to have opted to remain

silenl about the sonstruction ol EWS

Flats ancl Boorh opposite to cosmos and

3

4

5

t1v0 *'lngs
green belt

of cineraria
and revised

block on
building

thc
an

Sr.
No.

Issues

I Grant of EC kr M/s Arnar Nath
Agganval lnvestrnents Pvt. Ltd.
dated 25.03.2010.

p
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dated 30.01 .20 I 8. 'l'his act ol' the PP

needs to be equated, as construclion
carried out lvithout clearance i.e. I-iC in
terms 0f EIA Notification.

I-lcncc, this acl. amounts to cll:ar cut
violations undcr the LliA Notit'ication
dated 11.09.2006.

Iirxn the above. it is clear lhat the pro.iect has been buill/construcletl under

vioiations of thc conditions as stipulalcd in the i:C dated 25.03.2010 duly granted in

lenns olthe [iA Notiflcation dated 14.09.2{)06 and oaher instructions issued frora MOEF

& CC" 001 f rom time to tirne.

'1. hcrcfore, in vierv ol- the violations ccnrmilted b_v rhe pro.iect proponcnt as

observed in thc preceding Paras' and porvers delegated specifically b1'MoEF& CC vitte

lr"otillcation No S.O. 637 (El dated 28.02.2014 to the S!)IAA for kccping cnvironmcnt

Clearance in abeyance fbr violation of the EC conditions or withdrawing the respectrvc

EC. Authorit-v hereby consider that the present case is l'ir 1o *,ithdrarv the Environrnental

Clearancc issued vide letler dated 25.03.2010 and subsequent. ljxlcnsion granted theret.o

vide letter dated 05.0 I .2021 issued to the M/s Amarnath Aggaru,al Investment P Ltd lbr

construclion projeot narnely Amravali i:nclave-NH-22, shopping mall + I 080 llats +

plots at Village Bhagrvanpur, Islamnagar Chandimandir- Kalka Nalional Hight'ay'near

I)anchkula.

Accordingly, BC dated 25.03.2010 granttd and subsequent extension dated

05.01.2021 hereby stands withdrawn with immediate effect, Henceforth, PP shall not

carrlr out any new activity/construction/expansion relating to the projcct.

As projeci proponent has rendered himsell' liable ibr aclion for thc violations

rvithin the scope of SoPs, issued vide F.No. 22-ZY2A20-lA.lll dated ffi.A1 .2421 by

MoE!& CC. Gol under EIA Notification dated 14.09.2006 and Environrnent (Proiection)

Act. I 986 tbr penalty and l'lnvironment l)amagc Assessmcnt by.' the lixpe(s, a Sub-

rnittee is hereby constiluteri n,ith thc directions to submit its reporl u'ithin 60 days b1'

liaqtjlt

* 12-
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takin,s inlo lccounl all aspecls rclatin,r 1rl violations undcr l.,ln Notilication ilated

rd 09 l{}06.

Tire Suh-Committcc shall crxnprisc ol thc lirllor.r,ings:

L Chairman. State fixpen Appraisal Commirlee. llaryana

2. Dr. Rajbir Singh Bondwal. IFS. Member SI1AC

3. Regional Officer. I{SPCB. Panchkula

,1. Regional Oliiccr. IlSPCtl. Ambala

5. Nl.is Pcrl'act [nviro Solutions Pv!. [-td (linvinrnmental C:onsuhant)

llte cost to prcpare Environmenl Damage Assessment Report shall be bomc b1,'

the Project Proponen!.

l"ugal action a-s perthe provision ol' l:lrvir()nnlcnt {Proteclion i Acl. 1986 as ma} be

due tor the violatiqxrs notcd above shall bc takcn accordinulv.

l o be conrmuniratsd

Dated: 01.04.2012
PIace:

li | --. :*.:.
S*meor Pal Srow,

Ch* irma n.
vironmenl Impact Asscssmcnl

Authorir;-, Ilaryana

&

13



-$K -
Zlnt"r,,oq RiLt

V'- ll *

'rft,ra:tr t.x1F1{ o1.*i * q jir_r ;} * *... ^ .. *Li{:l}
r .r,+: l] 4,0, ,,. o,a= , 

; *&fi.ft d r'r&*,ft irr{ rr u..r r}:;ra

' ;'.;* 
ot 

'ntu* ' ,"r iir' :'n.r,i.,r i-: - i, r ri:.F, raJ, " ,i.;,., ";, ,,, jir,.,r;r?.:,r -ir,a
lj n,liai rir-qr.jl* t irl !i) r,j::rj,j ii.n.r,:r.ir $itx .;ri..,.ilq,r 

I' .-,r....r,i,..:!1 
1-.. , r,=. r4.,,r,,r. .,. .,,,

'' 
-l'. "'""''ttt'n. -.,..,.q+ ,tt.' "'n,, ri:": , ,, ;;;.*.].T,'",,f "-'r r:-n r,,-. ,- ,, , ,: :. .. ,

.o::. o ,,,., -= .-^-'-.J'",1,,-n.r,,,, i,-l l.- 1,. 
-= 

' rr i- r r, '.

; ,::'J.(:1 i rrilf? j ;.ti5r;., t314 1;;i,
B. .r..: r..a x.r.u..o g,ro , 

t" 
" 

ui?r <'i dr ,u lllt'i rrr .ir,r r

!{J\ ls-t.}.1y ti r. ,.j tr l,iloit tlrt.}., 1..1i&ri-(1. ,1! t) (;l .t,rl,r.l,'. r :1t,.. ,, r; rlo frf.lC...ri{}!
:\i.* D.ili, ilr 2j.ll l'.rLcl!b.r, l$J 6

tl

{,rfrlln
III
Ti
I
a

I
I

I

s.l).

Slirniit

1r1)
rtiiJli:c

,.,.- ,,.::ir:];;j: ii jia if:,:



-ffi

.--)"

i rir: ,: lrar l)cr.h!ri.5i

1-!t1t .r]]r;r!i!l:,r: 
nn,.J

ift c{.arn!8,i?irorax!!&t,n{,

:i

i,r) ,,:,.;,*1; ;-111" 1x;,,

I

,,.! !f I]t:

il,

lr'

is Ii_rl

,ri

laJ

ii)

fj!l

15) Thr



--oP ^

-5/
iti.jjt:i

f 106.l r.srdeltx. and i'or thr ..lrvitica ;jsr.{ ag.jn$!
ij) Sh.Ji ..lrtc i,xtrsl|.i.s tr.r

nr) &aiiIirty h..!.$!ir8, a d

scriai trrlDbrrs 24, l) a.d :; i, ,ol

l1

i!tit (jor!.!, ( il.turn,c! rccldi,rg ,r,jhi! !,nsrn.

,i:,.,,res'j;i -; 
,::i,t.:,hr a' ,w

xl,:rr,, , ll:*jrj{i,l,trTliii,r',:'j,,,, ;*{:i:r[:, 
,;r::;; ;ii r,j ,i;i i;.:j

:,:,:';"1,,1i:.piprr,nd#ftj**r:***,*:**:,;g,", 
"*Ii i[ rT "rH : :i,., ,.,1',".,::::l _"1"i,i",H#*. ,-,." * ,,. cr ( sr,, .., ,,",,.. :;;.:,,;11::":,,,, . 

,t".il 
.l 

"',,,"" ,"., i'x;:l.:. ,,,i;.;".,;11,,?r#I_i:,lli,i:,Ir,iffi."iitfl,ilj"ffili3.r,rlh ,( ibft,, arc. :,rd ,rq.j.u n,.,,

*:ifl$i:I iiil, ii#**,-*:Hfrrtt,.*i,ffi 
$#f*i:nrr.;rr;?. ;:*;1i:

;l'. ,.,.1::',:' .11 'rhc,c,iv,ry 
r.rd,,n!,^. ..- 

\'"r-i: 'r'c 'i!r";r" 'r: ''

,:, -.ii. 
il l:T:.'.i,1,:;a:;:1.'n 

""ri-' *;o;n n' rccscnlirive zJ!:.' sr':r' 
'': '{s 

;'''; :"1{'i' {ni',i

,' ::::', :i[:m;*;::i:."::rr"i'';;;1"" "'" 
('?!'{r':'!'i jarr;u

$r"fl";,*l"1ii$fiffi*;rilifr 
*,":riffi ,,.;,i:,,ri:*iiir

l, "l,i"*fu ; i#:l;"m ;:,n:; ul*' rldi"",'*.;#|:,*,,,,, ;l::,, 
; :. ;,;jr,::,: j

,.'..^. 
"t"u,.r, 

,,,.,**e. ,\Jl ,-,,"s oI v

$:i.llx' *I''ffiti:ii;i* il1{iffi",,il=-ii,,:i i i,; :ii, 
:

""'*:' 
;, ; i: ;JIii *r rtii.;lx;:,i:r;r:,,;i:i 

;; [i:1;,1',, ;1i;: rr

;;, :;::;:;,;i:, ,t'';;,,,1;;,illl,:l,i;ffiil'tT,[#:;#f,:I*;,ll;:;;"';;l;,;i:t;

i- *t**1 ;;tr1p1*,u*****i*itir,i',ii**,,*.,,r":r, i:,:;:
: ' _"_T"1., m;Xl:;;.;;[fiii,;,,,i,:,.,l]8,;:;*;;:1lt,jl;J:ifi:ll::1r,,,,,.

I



-qt--

I INDIA:

:5

-52--
l l :

,,) Ur. sr.l,J *!nc d,rpo6.t ro Ec,is.r$ivc Zl'nc rhi:t b! ra!flGd,rstr tvana:.mcnr Rulcs. 2Cl6 puhlsheC b/ fie Gorcrnol!.t of
'.r,m'te 

(:hi: :e qd, nor:fi caion numb.! S.O I J5,(E). dal.d rlotr
Enviro!5rllnr, Forrn rid

'r:r. helr.-r, , r:.mtr.. dDlt d.!r! ui j: ri, ,.cr i!\. scfr.gntijr. nf sotd w!'1es i!.ro i), :i.gr'!raal)1', ,,,.,r ijr.,;i:,,j:,- r. r,r,,.

TAI}Lf,

A. trri'Ilbii!d,\.tiviri!!r

., .r.,i .rr.: r ". i ., ,.,,, ....

r2r

.r
I

i

Nn nr\L cr erirair,, rr.,,i
:iyiit:.r:.r,: ii , l

!, n .S Lt ., indjsnrcs
-i.:: { r,iir: Fo:trrloi

,|

I

I

; Sl. \o- )

I

i-, .. --.-..,

l

i



-n2-

.-53-

ts,ll.tl,!rcd

Zonc,
s,1ali be Lll .. ;i .,..

bc Itg{t!!!d a!

,::..--.

I.i

.l. r

,.:

)

Prnhihirld {cr. cu

t:

&egula(ed

l iii)t

I!

i

I

' i',. . '., . ..

iit :l.i l:,r t,r .r r:,: i.
T**i li

'--.-+--*,-.
+-----_-.{_



t

-n:---

IHI.: Oi $iDlA i

rt3ou.c.s inclodin8 +orx

l.e':in!n of clcltnial

l,

Ncu, e.l)d b.icd ir<tr|sny.

*st

).\

j;3i1.it :..r,1,, r:: :l . , .,:r.u.,r
rritul3l.,l in.l dul. '.r t, .i|,.:r:irl ,

R!g!lrird undcr

dislla$i of ltrrdge d! soiid
shsll

RcSdarld un&r rtFtjcauc tnw.

No elqblishment oi
pernited wirhin r!.

a. I,.u$ar.d Aittvt.t.r:

:, \i

r'Lr;i.rrr. rr )!Nllii
l-r. . trtn,:r.r,,i ;,.rrr! r.J

ofveni.ul Elffi,r a: n,gh:

Promole r,ndcrground .rbt irF

Rrgul.r.d uxd.. iFr;1.,,i- t:rs3

:l

:l
lnrli-:i ji.n or(fir.

R.&!at.d undct

Regulrli{l !ud.r
l. .i .r liill

l: lr.:Gd .lllulctr in dalurai patar

1 ', :r.,.r ,,1 n-rjilirf !: ... .'.1 .r I I j:r,r-, rtr.l

i i.rTrPj
llr,: rrlirJ irI)(i.r. r,;I.:I Ii,.r.

!reA!h!.tl !rd.. ry, j ..,,.,i. !.,.,:,
iir

).)

ll

--"1

I



.-9q -

55
lq,i I qr<

sl:rlj 11' r.. t. .r.,.1

Sfi.ll bc .cliv€ly F.orror.d

: :-)t,li..I 
' 
r,.

!,,.1,., :r i,:Jiii r,.t. r.f:l

Shi'll t. rjlilrtit i;,i. r,\i

1

Envir(,:inaoral Ay'!,|r!!r

:"" '""h':ry.;",,#f"llri.iit[.,,itT*h]lil:;;1tr#:i,,fi:.:"";:.j,;i,:.j;l::""1;:.1::., , _/r, r.pqry co&i$joncr. paaci*uto . ChlirIn.lr:
{hr .\ r{pr.scnhnvc, of NLn.8ovcfiu[*.-*."r_,ui,,.*.,ri;;;tr3:9tflil:,1l,T,x.Hf"T::lLl,:li;":;:xtu;I,;::",* *.,_"
rrr ..tu,una: Oi.iiccr.Ilirlsi! :l3rc pdl
,4) :,j!.,c! ioren prann.r, i,a,,",,-,,,".l;;::,-^' '@'d 

Mo'ar"r;

;rr , . erltcn ,D !h. !,+a .f1 l,.dy {r,l
1.) :,,vi,ionur \'/i!d,,." ,r,"..;;;;;,::I'M 

b ro *'i*'"'r i'v rr' (;ov!'sxnen, nt l{rrv.n1 ' r.:rnb.,

G/ ',i.mbrr .fs!'lc Bicdr!..5r(_v BoarJ - a;r!ob^r(lr) ,).pury Conscrnro{ off!,rqs(s fl.cr.irodal) tMchkrtd. ltc bcr ircr{2i.;.6. n ms ot R.fcrlnc.i
il) .,-j. Monitorm8 Comminee 3h0 moi

::l'*"*..o.,i.,..,*;;;."'#;:-:n::Hfi,;l'-ff1;l''- -
.1, r .crthri$ Jlr{ s.L, ..\.rcd io rhc..rstr-w.:rrnv;ronn.,,l,';j..il;:::"*".:i:j1*l"1::",9l..,:

. i"Jl.Tff.:T ;:"iil*a*: t':"1":t-*;f.l#};', '; ,':'ITS"';r 
:r''!' 

'nd ' L : ':; r' :

' 'L 
'nuar 

(iDver'f,n'hr 
" .,'" ""'^l'.1fl:lT 

r"*. 
"' d"lJ''i 'r"l"t':;:::::'':i;:fl:";:;:: '.-""* '.a.,r,. p*.,.,;: i;;'il;Jil.1#,,"Tcor, ':orc(r.,.o, '6'c 

c,,,"e" 
'", r,.'r "", 

.,,;"".,
.4t , ,. ."ur,,i., &!t &! n!! .oLcrcd l' :wrrilc urn;rry uirln,,,,..lli"";i;1" scrrruJ' to rh' ouc6(J{\'t,: ,'; (h! (;ot

. sE,nureEro-s.6,'..r.,."."..j,t;'-'"::',,,.u..s.o r;jiilr ,i.,,"i*]''<:',.,T.lii"l ,,i."',.,,.., :-lEol ih0l u. **",,*.i i, *"Y^ilr 
0n ptuIibir.d !.rilrri.i !r ,r,Grfiea rn'rr: reuir unu. ;,".r.,.,

'.';.",t " *,. .-*ili *.*rlLlj"iffilliflll- t"nh'rI'e ta"cd o,, ,\: d*uor l,re-sp.{'r( c.,1., :,.,: d , ,

t5) :',c_Mcmb.r 
-sccrEun 

(. !:rc Mo roflng Cuinnirt! r,r Ac con-.,! , l).:. .ielcn,loi;rc.u,n!:!"..-,r.,,..i,.,,"r.i,i'ii,-'L::.,**1."'r)r.'-...:.,,.,.....,,...
,',' r,.,..u,, *r,o .o,i,."l.*;J:il,;;i:j,::I j: jlli:.r'''*"''"',' ,r',,'," 

' 
,1, , i 

'r,,,' 
,::, ,,r , ,.-,',"., -

- - UJir:.rring (.JMn:.:!

' ' u,oE,ry Arsoc,rr,..,. ..r ,,, --'ilT-'' 
- '.*: ) c(Per'! :rLr: ','.-i'.,t'::..;r.'r.rDL. ft,, !.. !.\

: ''' 
""''" 

''"'"' -'rk'l '1il'1' :c I''''"''i 
" "':' l. . ..,.torL;krxr& (umrrl,.t:: \:rlt 5nbr. vc&b) 10-run..r.:,.,.,..",.:i::l::,,:i:.:.1,:,n',l.r,,r:'. r,. ,: ..;.r.,.

\'. ,erur. rv -' :' : '' i :'" \lr:j Lrrc \r'd.'J.n ' ':'r \ur: r..

Or8firic farmiqr.

En*lblc .r!..ay 3owe8.

i1

.]s

Coxate

rncludirg ptartari{rr.
AgnrcDlrur! opcmrions
hoft icxiire r d o.e,xnle

1l)

Skilld.v.topmcn!.

3

31.

-1t-_-_

I

I



-nf_

r' nt
._-5{

]E

ilrr I:r,,, .,..I ilr\ rirfi t
n'rnr ', , . r( ir d.oF, ti,

TTTi O!. INDIA Il)(T}tAo

to lhe Monirortig

,.,^3.S:"*, Covcmocnt rtrd sl,r. covcrnr_rcnr l|tay sp.ciry rddnioul
'srom 

or 0r^ notificatio. mc{su.cs, if rny. fbr giving .fi!.r !^

Itt.p ol Ero-3lnrtilw Zone ofBi. Sh,krrg{rh lylldflfo S.n.tu.r], l.I'r]*fln.

ir ',.;i Miri{;} ot Ed
0rnhi{rc for cti:cnvc disctLl

rarcnm.n! IorelL rnd C|Drr. Chjn8. h.) grv. such

8 l'ilc pn 
'rs,6,ns sfrhr! flotificltroo shrut_rubr..tto 6c or,Lrs, it.ay, p.ss.d, or !o bc parkd u,,f,: gon,n,.ssrntmc cd,rl . ln<h! q.ttc Higt Cou.r or Na{611 Cr..r TntuD.t.

I

;
4

dat
E,?
Y

I
l

I

I

I

li
io
I

lt

I

I

J



,oi

N "ast t t,9r og 3 "(C! Ct.99 9.
N..lritt,ttoa
N,,f86 .t.r of

N "ezr-iz,ar 0f :; ,Iri, tr,/,S 9.
\,69r'8d.lr 0r- a 'ttt zt ,!s 9. ti\,.:tl) ft rr !l

t)tta i.i.ris-o?,1, (x

Iti .i,;1,'r;,it {)t

\iai0a
N "ZS6''t .1, 0f

,\,,80€'6t.9r 0t ir ,,1s6.!r,sr t.00; N,,116 0 ,1, 0f 4 ,,,ts0 fl ,6$ 9Z
i,{.,rtt6t.9t0t

Nait9'tr.t' 0t

i .,r9t ti.8S 9.

3, ta t-ot .61 9l
N "6to 6a,tt 0t 'J,.f/..r.st,5S 

9a il0ar N.8t8 0,9r 0[ 7 "aot Lt ,8s 9L al0zta N .,506 t,tr 0t L.tr 8t .8s 9r liln' la
3 .08t-6,ts 9t

t( ,.1,61-t,tr 0t

liltia9t.rtc€
il: N,,2l'l fi ,rf oa v ,,rgs.oz ,Ls 9L
Ij ,.- N.,629 tz,tt 0t a ,,tt, 91 .19 91 t'.\,! \.t;{i zr,9r 0t 3 .,t61 8,.S 9a

<:,t:i

3,,6i! at .it er

I -i,as 8'.9r 9a
N,206 t r,9r 0r 3 

" 
lt9-tt.9s ,r

sII.{\ r!o{ ort.tar

-il &8

,

I

I
,

gt

.ur{,rU ,fl'npuss nJ[!IIa\ q.

tI arnt.ssy 
ri&E"tlts rt8 Jo rucz t^'ru!l6.{i:l Jo uo,tdprrrp tuFF'lnoq.qI

(-,

_, b5_

-2b-

, 1960 fl ,.t 9!

- - - --*---. ,- "1.

I

l

;i l!r'!i.8t i)a

t--__

lz

l

I

N,,9f6 0t .9' of

i{98t 91 ,9r 0t

'l ,,a3f j ,at 9r

j

I

I

t(t!



-91-

' ..'1," z.

:t

s.

t,

i

,li
).)

-\8 -
Lli ofvittiq.i r.Iinq !..t., e.Fs..rlrivc ?,,d( or Atr Slllnrtrrh \r'it.!ite

 trncru.e IIt
San.tur.t, t,I..y,r.

Frdformr.df 4.{t.n Tr,<eo Rlpoi!- E r-s.,(i!ir. 7,onc Mor,to.t,!g Commtner_-' ).:...

Stlllmar_e.i c.re3 dai: fo. appRr.rt on fac. ofland rtcorC:
j

ih. ,nerrinfs: m.nrrtlr Dr.,) ;i,:*roflh] ,)oin fs Ar!i!:hod Mtru:s .,i.r):a rr._irj , v_r,,,.,.

r.nrjrisc.l iif r.tlvi:irrs noi iover.d {ndcr lin?nrrir.n: i:r,;:r.f .l!s.r.-\r!,ri :i.lji!r:rrjl.
lttaci.ii a! saprr:i. A nn.rure.

rf fanli..nrcni fprdlrctioni A.! ,98aj',. ..i dt !h]1craoc.:

s. --o.

?3

til ahna ll rj

l:l dll
:),1

,r5

(('lt

_]1

ia
r.1

.\.'ih

.16

Nli!
Nslo

)4
5l

)s

lr
J_r

: :,

59

I

. _ .,-- 
-,1

,

|'.iri

'iir
Tibi

*--*-1ffi;i&fi$;ffifiG
"*r*n"*,.rffi

:, ti.1!rhr, J6



-ag- fit,n.rur".- (&

0,* \;,

.; ::

l|ll 1i

?o

* ffi * lrrfilrl? Pi,s* 3i"-fr r+.{ q.€r+q-{r I4. {-s&ng * s-tru Ifud * g{R } AI6,{trr$ ftq {g qrr{}6r tlr.t{l, r

" *T ffiImffi#l*gy ** ftqrr+.tt a *'er+ qrqtfr rr srrtrr r

6 TtTldq 
'rlfrqrd tiut a, }rfu{s-,n. 2ooj * *i,r r 3r.rl {rd} &q.Frii{rqt 4} df}sr * rrpr..t. ;n qr.;riE;1/"1 r I 'J{l .nTIirI 

1,. f." t ,ra, ft.? qr 41,fl1
7. yqf'rc'r ( irrlr )..r&frqq, 1986 S E-,rr 19i ir4T!_4*trsf}dlqiitEr{,Rtq.
8. *r* 

"-",r 
r6;+{ot Es,r r

,.r lti r )t t\,)1r\ (1It0t:!..\.1(!

I



-q1 ,---

-st
)

I

75 53', 28.747"
'4. 30 41. :15 276" tr

.i.,;: ., (. ..:

1.

l: ...:
76 53 2; 4:iti, ,i.

76 53' 4 159"
30 41 2.36,r" f

75 s3. 23.284"

,6 s3,49.012.
30 ?,$' 48,7a2" .i.

7$ 55 28.068"

I 1,1

3010 ?3.142' n
75 57' 0 302"

30 ro'9.iJ2. s

1

30 41' 2.328" i.
76 58' 7.521"

,,r.j .59 it.ltr)()",l

i---'" -

s0 40' ?7 773' :r.

i

:

t'. j;tr 
I i) iir.l ,l

' .:'r..

78 59, 51 0110,'i
:i0 40, :9 r,:i!,-.

trt ni 'l,,"h:, {i {i.if i ,r; -,i i;r,rr r,r

t r-,rr rl1r?., s€+lc;lbr .i.<.;l 
1,r ,.ii +) , .a* | a6yi. u, ._, yziir iqa,r, :j , ir:i?



O6-
I

!
It

/t - !,

3 --tr

i'1' rn: Zonal \1r:., I'h. !hrr! t r pr.lJl.qt ;i Lun tLllor *llh !I corim.r, Srrlc Depanocnrr, ra,n.iy.,:) !.rr,,,:r':.r.

... iji) lioresrl

iji:r Urhan l,.,.t,,l\rr.ar.
rrl To{t,(,
ryl Hu!r1l.,,:
r!il R.r.n,(
iv:!) ASnctiti!iei and

t::) il.iv!r, Sla € t.tiunon Conrol tr,rair.
irr,ntrglnl;"U.u.;o,..onrrl.irj ccoiogicat c..i.,€r-r!rn\ i,io n.,<' T\c 7onr, .,,.rcr pt.,, rulr ror ,ml
': ' . ',:. ,ii.* 

',, 
; .; ';;"":1,;, 'i' .. thc ii'r'oLcr .:,r',"{ i-' | ,.r,"',,'u'u,.ndJ. ., 
";,,;:,,;l;;;il,,l'.jlll:::1-' 

\',r(- p's' \irr' :.i,, - '.;,..-. :

. Ihe Z.)dt \,{, ., j .Dn ih.lt ,rJv,,rcq,{irta!.,,r rr, .i,.r,n* arcas. *o;r" -ll 'esrorarror 
or datudeJ icas, con..rvuion {rcx,srflg *.rrci :.drjJ.*..,,o.",.n,,.,,,,,".;:t:1;,:';;:;TlTffil,,r,#:;;;J#.:".."r"*".,,,,.."..j ",. ,.,",

.r.. . it-. Zonat :-.,.l.r pldn (haii d.ma.c
'jn.r t, ,d. o! rorc:r . .,- ";il;,;;;;;" 

'r:r; j rr 1\c 
c\N'i e woihippinr: p!3ccs. v,rraa. -.,.r

-..t,,,'i:rf.rd,,.,.,. i-r. *a,,,-*.-.\.c.lnJ'. Lr..n tr.a \L,ch a,, rrrg ",a il" ri.\r. rr,.: ..::: .,,.F2.

,-, Ih. 1on.,, \,!.td l:{n \!uU rc,tr,I,1:".i'prc r aid r,1.,.n."{."--,, 
", 

*.i*;:,*;It'ncnr 
i! Eco'sc,xilile Z.ut i e' r, cnslr. i:... i:i&dj}.

i V.3rrf.r !,, hL r.,<.n by Srrr. (;nv
x' n*cnc.!rnrhc!n,.,;,;;;1";ff;;:::illi-1r'"s*,"t;,*.,*s,'h,l ,ak r,*i.ri$r1air,.!sNrc1 :,,
I' I rnd {r.- fm..r-, "r,.",,"* "r*., "",L;,ti; i:"d,; , 

" ;-"li;1;1.T'::.xl;:li'Jrt;r.h1li"lTtif*1"iTt*11,;i;, illlliTl;ifi;t
I mviJed ltirr . u uo,lvcNrn, na .-,.,!r,.ni: id,,rn,,, ; u-,;;;,.,:,;l,i:;:E,::,,,n; 

,r,,1\ {:,h,n !.hc Lc,}sc:E,rivr /,,i1 i,.s"."
-..,r::nor ,c:r\Jrr.,., .;:, i". ,'. 

'il#l;.'; 
: 
r,rd .irr' t!,'r,.D! hrprl,vdr {r'rr,c ),,rc i:J\.r.,r.rr: .... ... ,.ri.r!r,.( i,{.r, rarfrl (riri nir,1n(,, ?:. \./Jr.. r.. , \,..,...,

i') S.l€t) !c!t. ir ri!t** n,,r *u.rng p.ttuuu";
i ii) l{ari*.r.r hnr-rjr;rE, ard
1,1:, (tcralc indu,ir, ir.tidinA vilrar ,rr,!.nsr

'r.r:Jrn it,r '1 rhn J". ulc rr r,lll. .i,,..,.,,i.,,!:rh,,. , ,"j.,.:",i; ;: l;::l 
.,,,r n."i \. pcr'r:nc,r rd.fimc,..rJr o,r,,rir..scr*. ..:. i .,....

i: - 'i:l'"":''i'- 
""';;:';,;: 

j::':-\*:'r*!r6urccrnerr'nu'( rih"-' -:'|3 r:::'I' :'i j
''n:i' ti ghtr 

"" r:, "' a'tt;,'t1t_ "ti''t 
:'c siiodJl'J I'lbc! Ja'i :ir' r.,t _

"- '"'" i'.".",T#, .;, li'i.1il""iffi,:i.q,l;:: rrrJ 
'c(oru! r'!rru' 

'|br 
E c'\ctra'Ilrv' / ,'I. \'ar, D j : i :

.e.d ',,n, \hiir ra,n,lr..l, ." ;: i:;ff;;;:: 
,bt Mo'irtor,i,B cpmrnift.<. o.Ec in .sci , a lqr :r.r . .j .., ,l

l'n\^Ld,!, .' *. **, 
"*.""1*.'rr 

rh. rirritrv of Envnoau*n! ForH: 
^1J 

r':Inr' r l:r'r'
r,.L..r.u \.ij.I Lhrr qur.. ,"C;;,,; 

-." *,,*,",. .r cnor shol nor ,mrudr chME( ,f r,nd r,. i, srD !cn (\Lr:! r,



- ltl --

It-
:



I] ReguI!...i

lo2 '-'

Y:.

I -\r-

l,og.

Probbit.d i

17)

i8.

jl?.

{hrThe iillio4

(.'

- **" --r*='

1

*-_------

it.



-'lo j '--

.J

Yg

.iri .!.r.r! ihr;i t.

,!o .l)o-*ierdly

up !t rho boru:dfv of lhc E..-'trl;itre

li
i:r_Ia oij iNl)iA;EXTR AORD,N^R v.

,!rrhn
up ro ."hs bour&ry of the

I'

! t,
wiri riB p.ior !or1::;(ri

;R

cr) .rh! oi rurti.e .*jle il}lrlid or .o &..ci.f xi,: t..,
'.:

rl.cricrl 
",

.rr..frc. ,r,rc. or lroHd wrkr jirlI ,.

2.



-- loQ --

.'/;,/
'ia r)

1

r
:

*trv -
II

llrai]

t:

rhnlt

.li

!4.

ti

a!1



ot-I

.,1,:ll:\'l LX]'RAOR'INAIIY

-

-\,

i(:

rl,. (l.nrr.!l (i,r,.ir,r:.i" 1n tlt) t1 irrslry o{ linutronr,cnq liorD* lnil Clinale Chansc 
'i' 

I,;'i rq\ rr] 1i)! 
'rrd:

r'iinvilorrn*nr 3rd i rr'lr' rnmblr S.O. 1533{tl ditad
hibltcd ..tilitica ,i lpc.i(icd r:ar:!.:rr'r -'r:" '

n'). ri.cttd R.8ulirory Anrl;triL'3'
or rhc corccm.d DePulY (i!,troi-.s:on!t{s-)rhrll b.

cofiDe!.nr rc li. cornpli ,nt! nYder t .ti{ro l9 ol lhc fijironnEor 1986(29 of t936) irarn.l

sny cr o. !ril..!)ntmt?lr.r r!. $ovis:.ii ofllir [otificttion

r ,r Th! M(nlton.! Cmtnitt! nt', ill i$ dlllt€aliocr d+cnd

lf\ .h,.c .f rir )ear r:
ir rh! d'nual rcrm tnLm (lFrr
thr { :,,r: tlrlJ Lile N!d?n of

arraluft 111

:)]lhccceEt]oov6adr(i,E6.MifliEyofEtrvir@.6l'rgn'.Pcu:Y':.Y8.mn}g:!cs'ilJl,'' irli.ffi. "'i"ffii, 
t" u" ra-'t'*"I c'*'id," hr ttr"ri* di'cbstsc or is ri,$.toni'

6. Tlc C.dkcovimtn'm ltid Sr6rt Gor',nr'c lnlv r?c<iry 
'ditirion'1 

ttas\it!!' if !nY' fol giving 
'l'fcct 

ro

lr!,sroltc of thn rEIf..ii6,'

'n.*.6.\i{thl!notificadonrbJxb.'t,,bJ€Jlt,li.odr's.ilrtry'rr's.d.o.,Jl.fl',$9Rl.h}thfHon.hlc
.,,".r. i.-l'"i.r"a;" - rr' rrig c".,t or riaudl c'.tn rribund' 

tr. No. 2 jt2 e,:0 ir_!.szREl

Dr t GlANDlNl' SlitDlitt'6'

lntcxuru I

M'o of Bco-lensltive zoIG l'otrnd'ry ol Kh6l Hrl Rr.lti! ffldtf. srnct$eryr llsr]in, t6g.thc. litllth lt!

lidrudqr rnd longitrdt ofsrlr'Eet tnd €r(Gnt'



o6, --

tlt
)

Ttr.oordnrds rhortb|I ff oBltror

_ ld -

oolnh 0lrhr o.r.r_Do[rd,n or
rr lrdliL srndtri,]. ,ry;ni

&ro.rcnrlitv. Zon!.tt(|ot gnl R.trrn

l0

N

5i/,N

:8.104"\
S;i )l

:10

"N

lo 40,..113- N

f,r

0

E

i8' a N.
j,l

l
11" N

7,817'N

5l li
IJ

I

l .:.15"

5)'

t
5r.a

l5
41. 9.497'N

lt' ti:1
i.

76 J2 t9 !l

1 l1
j:. l0 l'4 NJ06"

J5 t0
li

5t'57.615't

,6 J?'0.

ri

i" ?l N

t:.
l-r
L-F
L,.


